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Rule 377

and Deputy Educationai Officer in their
office by i12th December, 1977.

The uty Inspector of Schools and
Deputy Educational Officers will in
their turn hand over the clothes and
other material to Shri Mohd.
Jaleel Pasha, President, National Stu-
dents of Union of India, Andhra Pra-
desh or his duly authorised representa-
tives.

The National Students Union of India
will arrange to send these collections to
the Cyclone-affected victims.

3d/- D. C. Venkata Sabenna”

SHRI VAYALAR RAVI: What is

‘wrong in it? (Iaterruptions) .

~ DR. SUBRAMANIAM SWAMY :
Sir,thusit would be secn that governmental
machinery has been utilised for party pur-
poses. I would like this to be brought to
the notics of the Government and through
Government to the notice of the Pregident
of India, s» that the President of India may
dismiss th= Andhra Pradesh Government
for this utilization of governmental machi-

nery for party purposes. .. (Iat:rruptions)

13* 40 brs.
(iv) SHORT-FALL Iv PRODUCTION OF CEMENT

SHRIYADVENDRA DUTT(Jaunpur):
With your permission, under rule 377,
I wish to bring to the notice of the House
the position of cement supply in the country
and the shortfall in its production....

SOME HON. MEMBERS: Are they
making a walk-out, Sir?

MR. DEPUTY-SPEAKER : They are
going forlunch.

SHRI YADVENDRA DUTT : Sir,
as the Mi rister of Indus‘ries has admitted,
there is a shortfall in cement production
the result of which has been that cement
has gone totally into the black-market and
also underground and is not available at
the contralled prices. The price has shot
up to Rs. 30 and upwards and has led to
an acute scarcity condition in the country
which has led to the stoppage of all private
building activities.

Tihs is a very serious matter affecting
the consu.ner whether he is in the city or
in the rural areas and the ordinary man is
unable to do repairs to his house,
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I hope and request that the government
will look into it and take all necessary
measures to put a stop to all b'ack-market-
ing in cemeat on the one hand and, if
necessary, import cement so as to stop this
shortag of cement in the country due to
shortfall in production.

1342 hrs.

MOTION RE: AGREEMENT BET-

WEEN INDIA AND BANGLADESH

ON SHARING OF GANGA WATERS
ATFARAKKA.

SHRI SAMAR GUHA (Contai) : 1
beg tomove:

“That this House do consider the
statement made by the Prime Ministerin
the House on the 14th November, 1977
regarding the Agreement between the
Government of the Republic of India
and the Government of the Pepple’s
Republic of Bangladesh on sharing of
the Ganga Waters at Farakka and on
augmenting its flow.”

At the outset, I just want to draw_ your
attention to the absence of the Ministers
who are really concerned with the subject-
1 want to know who will actually reply
to the debate.

MR. DEPUTY-SPLAKER : The Ex-
ternal Affairs Minister.

AN HON. MEMBER : Are you re-
plying?

SHRISAMAR GUHA : Tam sorryto
point out that heis neither the father of the
1975 Indo-Bangladesh agreement nor 1S
he the father of the 1y77 agreement. ...

SHRI SOMNATH CHATTERJEE
(Jadavpur): Maylinakeone submission?
We are very happy that the Foreign Minis-
ter, Shri Vajpayee is here but this will be
primarily a matter relating to the Irrigation
Ministry and the Transport Ministry,
Therefore, we would request the Ministers
concerned to be present because this is a
very vital matter and we do notwant to
deal with it in a partisan manner at all.

MR. DEPUTY-SPEAKER : I think
the External Affairs Minister also is very
vitally concerned.
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SHRI SAMAR GUHA: But he will
deal with it in his own way. This con-
cerns other Ministries very mych. It is
not merely a question of an agreement
between the two countries but its repercus-
sions on the whole eastern region of the
country and how to promote and develop
that revion. Thercfors, those Ministers
also should be present....

MR. DEPUTY-SPEAKFR : He is
posted with ali the facts,

SHRI SAMAR GUHA : Tam sorry to
sav that Babu Jagjivan Ram was the
father f the 1975 Indo-Bangladish agree-
ment on Tarakka and he has been also the
godfather of the 1977 agreement and Mr,
Barnala is the real father and I do not
know the legitimacv of whose chjld our
Extcrnal Affairs Minister will be defendine.
I know his predicament.  He was getting
himself absent. . (Interruptions: That is the
real difficulty,. H- has been given an
assigrmeny to justify the legitimacy of a
child that has been produced not by him
but bysomebody clse.That is the difficulty.

AFT‘}!‘:EI:]I:"";‘! STER OF EXTERNAL
AIR SHRI ATAL BIHAR]
VAJPAYEE) Your arc also a bachelor.

MR. DEPLI'TY-SPE:\KER : Thart is
why I am finding the difficulty in answer-
ing him,

AN HON. MEMBER : He can adopt
the child.

SHRIMATI PARVATHI KRISHNAN
(Cmmbatorr_- The Adoption Dill s
pending with the Rajya Sabha.

SHRI SAMAR GUHA: The state-
ment in this House has not bern made by
the Minister of External Affairs. It was
made by the Prime Ministrr himself and 1
am really sorry to sav...,

SHRI ATAL BIHAR! VAJPAYLE :
He is coming.

SHRI SAMAR GUHA : I am really
sorry to say that the stand taken by the
Government on this srrious matter s not
commendabhle,

Sir, I have gone through the text of the
pact as t.lso the statement made by the
Prime Minister. I was rubbing my eyes
once again and I had to ask myself the basic
questions as to for whose interests the
Farakka Barrage Project had been cons-
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Again, for whose interest has this Agree-
ment with the Military Regime of Bangla-
desh been entered into > When the oni-

inal, document of the Project R on

arakka Barrange was adopted by x
ult:nt, it u;_.sdl::de clear t.h?t the main
abjective i ject was ation
of JCllcmma Poﬂ’lim;f you lootfce::u.in]y
you are looking into it—at the text of that
agreement as also the statement made by
our Prime Minister, it appcars to me that
the agrecment has been made not on tech-
nological or scientific grounds but this
was absolutely a political agreement.  The
statement that has been made on behalf
of the Government is nothing but a politi-
cal apologia, itical agreement, with
the intention politically appeasing the
military regime in Bangladesh.

Sir, I will try to raise a few basic ques-
tions here.

Will this Pact, will this Agreement, serve
the very objective of construction of Fara-
kka Barrage? I want to know from
the Government—is this Farakka agree-
ment with Bangladesh justifiable on techno-
logical and scientific grounds? I also
would like to know from the hon. Minister
whether it was like a a model experiment
that was carmed out in Poona or was it an
actual experiment that was done in the

river Hooghly?

Was the agreement signed with the Mi-
litary Government of Bangladesh on the
basis of the findings of our own model ex-
pecriment or was the actual experiment
carried out in the river Hooghly taken into
consideration? And on the basis of that,
has this agreement been justified?

I also want to know from the Government
—is it in any way an improvement upon
the agreement that was reached in 1975
with Bangladesh?

Also I want to know from the Govern-
ment—is there any technologically, scien-
tifically or nationally or internationally
accepted norm of sharing the Bangladesh
water and on the basis of that, this recent
pact has been entered into? I also want
to know from the Government—was
there any commitment on behalf of
th:cgreviom Government when they en-
tered into & pact in 1975, on the basis of
which this ernment felt obliged to
enter into an agreement with Bangladesh?
It has been said that there is an interim
agreement. I want to know whether it
can be treated as a final agreement. 1
also want to know from the Government
whether they can justify the sacrifices of our
short term interests in protecting the Cal-
cutta Port by this agreement instead of by
a longterm solutionin the matter of distri-
bution of Ganga water with Bangladesh?
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I also want to know whether the Govern-
ment has really come to any kind of long-
term solution in regard to the distribution
of water from Ganga with India. I shall
mysclf try to answer all these questions
that I have raised. But, before 1 answer
them, I will once again say that this agree-
ment is a political agreement, and the
swatement that has been made by the bon.
Prime Minister is also nothing but a po-
litical apologia in defence of a giﬁcll
policy of appearing the Military Govern-
ment in Bangladesh,

Sir, I know when Babuji was in Calcutta
he remarked that it scemed everybody
claims to be expert on hydroloFy. And
our Prime Minwster said that all Bengalis
arc emotional people and it is no wonder
there has been universal criticism in West
Bengal against the recent pact on Farakka.

Well, Calcutta is in the heart of West
Bengal. They may be emotionally upset
or exercised but Sir, Callcutta Port is not
the port of Bengal it is rally the economic
lung of Eastern India. On it trade, indus-
try and commerce of at least en States
of Eastern India dcpends.  Export and
Import trade of Nepal and Bhutan depends
exclusively on Calcutta Port. Further,
Sir, one third population of the metropolis
Calcutta arc thosc Indians who had not
their birth in the soil of Bengal. 72 per
cent of the labour population there are the
Indians who moved to West Bengal in seck-
ing employment there. Therefore, if any
body says that the Farakka issuc is the issue
of West Bengal only, it is wrong. Itis a
national issue. That national issue has
excercised the mind of West Bengal people
because Calcuttta is situated in the heart
of West Bengal.

Sir, the peed for Farakka Barrage was
felt by everybody when Calcutta Port was
facing extinction. This question exercised
the miad of not only our Government but
also the pre-Independence Government.

Sir, in the early part of this century, out
of 365 days for 250 days the Calcutta port
was workable, that is, ships with 26 feet
draft movement could come to  the Port
for 250 days in a vear. In 1930 this num-
ber came down to 200 days a year and in
1956 it became 180 days a year. In
1970 it was merely s days a year. Why
is it so? It is because the upland flow of
water was decrcasing. There are fifteen
sand-bars and crossings. There is no up-
land flow of Ganga water in the Hooghly
and as a result thereof, there is sand-bar
formation. The salinity has increased
twelve times near Palta, It was this
reason which caused anxiety to our govern-
ment and earlier governments also, before
1946. There were five committees which
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were set up; I do not want to go into the
history of developments. Each com-
mittee recommended additional quantum
of di of water from Ganga so that
Aushing of the sand could be made pos-
sible. It is known to everybody that
Murshidabad was a Muslim majority dis-
strict and Khulna was a Hindu majority
district.  Still Cecil Radcliul gave

to the then Pakistan and Murshidabad to
India. ‘The whole reason was that without
this arrangement Calcutta Port could not
be protected.

A number of expert committces were
there and I shall come to  them later. I
waant to know from the government whether
it is a fact that since January 1977 not a
single hydrological expert was consulted
by the government whenever they mst
their counterpart in Bangla Desh. Either
it was a politician or some IAS secretary
who had not had an iota of expertise in
hydrology who looked into this matter.
But their counterparts in Bangla Desh.
were amisted cach and everry time by hy-
drological experts and scientists; it is they
who represented their delegation. It is a
fact that the government was giving &
very misleading statement which bhas
created a wrong impression? Both the
Prime Minister and Babuji more than
once said that only for ten days they have
agreed to a discharge of 20,000 cusecs from-
Farakka. [t is absolutely wrong: it is con-
trary to the data they have given. They
arc giving in this statement that from
April 11 to May 10,20,000-21,000 cusecs of
discharge was there.

In the Pune Hydrological Rescarch sta-
tion two experiments were conducted to
find out some data: if this discharge is
allowed for this period only, what will be
the extent of silting. It was found that the
extent of silting would be 1+ 7 million tonnes.
This is a faulty and fallacious way of de-
ciding. Because siltation or desiltatien
does  not depend upon merely ten days-
of flow. Itisagradual process, continuous
process, It is a process all over the
arca and it depends uron the pettern of
discharge of water all along the year.
Therefore, in the Pune experiment, when
the figure for the whole year was fed into
computer with all the variables, it was
found that nearly 2- 6 or 2+ 4 million tonnes
of deposit would be there, if this tvpe of
agreement was entered into. This figure
was before the government. I have been
told that these figures had been suppressed.
When there was a discussion with the
Bangladesh government, those figures were
not taken into consideration.

14.00 hrs.

Pershaps to create an impression that
these figures are not dependable, there is a
sentence in the statement madejby the
Prime Minister that “Hydrology is not an-
exact science”. Isthere any science which
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mexact? Even mathematics is not ae exatt
-8 it was earlicr, becawse you have to start
with certain presumptions or axioms.
They only wanted to {:t;fy themselves
why they had ignored the Poona Moadel
Laboratory data and its finding which
.showed that if you enter into this kind of
-agrecment, it will have disastrous com-
sequences on Calcutta Port.  This is notall.
There s much more than that. You may
argue that this was a model Jaboratory ex-
periment. But there had been actual
real experiments in the very bed of Hooghly.
In the 1975 agreement, first there was
11,000 cusecs discharge. But after two
ot three months, this quantum was increa-
sed 10 36,000 to 40,000 cusecs. It was
imcreased during 1975 to 1976 and it was
found that there was a removal of the silt
to the extent of more than 12 million tonnes.
M this process was allowed to be con-
tinued, the Hooghly channel would bave
been saved and within 10 or 15 years there
‘would have been no probelm at oll. But
"in 1976 and 1977, the quantum of discharge
‘was changed to fifty-fifty. The minimum
‘quantum was 27,000 to 32,000 Cusecs.
¥You are talkingabout 20,000 cusecs.  Even
‘when the Hluctuation was 27,000 to 82,000
-cusecs, the result was that there was again
serious resilting and also that the naviga-
‘ble channel was shifted by 200 feet. |
know it may be difficult for the hon.
Minister to understand it and replv. But
Babuji repecatedly said that he was a B.Sc.
student. | wanted Babuji to be here to-
day. Babuji negotiaied the 1977 pact.
It was Rabuji who ﬁt the Farakka agree-
ment prepared and Mr. Barnala just signed
on the dotted line. I ask Babuii, on what
basis has it been done? Computers do
not fail. All the vaniables were taken into
-consideration by the Poona Hydrological
Laboratory and cxperiments, conducted
with the help of computrrs. have shown
that there will be disastrous consequences
if this pattern of sharing of watcr cither for
/ lean months or for the whole year is taken
into consideration. What to speak of the
model experiment? 1 ‘ust now said that
the actua| experiment conducted in 1995
and 1976 showed that if a discharge of
36,000 to 40,000 cusecs was maintained,
there was removal of silt to the extent of
12 million tonnes. Within 10 years
Calcutta Port would have been drought to
its original health of the thirtics, where,
in a year, 200 ships of a depth of 20 feet
could handle the tradec in the Calcutta
Port. Itis very difficult to understand
the commonsense—what to speak of the
scientific or technological sense—behind it.
ow dare you ignore the scicntific data?
Was there any tangible data or not? You
i the agrecment with Bangladesh—
but for what reason? 1 want an answer
2::: the hon. Minister, ab;ut t::l effect of
model experiment, and actual experi-
ment domin the river Hooghly in 1975
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and :Eztﬁ. (£ jons) 1 have already
said it is creating a mistaken impre-
ssion as if only for ten days, 20,000 cusecs
of water will be discharged. 1 will show
the data. I have mentioned about all
this. 1 want to know from the hoe.
Minister, did you find any tangible experi-
ment anywherc or any data? How did
you arrive at the conclusion that 20,000
cusecs dischage of water through the lean
months would enable C.lcdx::u Port
to preserve its navigability—i.c. the naviga-
bility of river Heoghlv?

1 know that the Government have taken
recourse to a statement made by Dr. K.L.
Rao in Lok Sabha on 16th A 1972
What is the statement of Dr. Rao?
He took advantage of certain statements
made by Mr. Man Singh's expert committec.
That expert committee on the river Hoog-
hly and the improvement of its head-wa-
ter supply, submitted its report in October

195¢2. It fixed the discharge of water
from the feeder canal of Ganga at 20,000
cwsecs. In the same statement, Dr. Rao
:fret: that Mr. Man Snigh had his donbuts.

¢ said that, that experiment was not fool-
proofl. In the same statement, he had
referred  tc  the smallness of scale
of the model. At that time, the
process of experiment—had not been per-
focted. There was no freding of the com-
puter with data viz. questions and ans-
wers. The computer, or the proto-type, in
the modern sense, was not available.
Therefore, in the same statement on the
Man Singh Committee report, it was said:

“The smallness of the scale of the models
made it difficult for the rescarch
station at Poona to determine the
minimum drv water discharge
required to maintain the river in
the region.”

In April 1960, Dr. Rao, while prescnting
the report of the Farakka Barrage, laid the
scheme of discharge of water throughout
the year, where he mentioned that right
from 1s5th March to 15th May, upto
20,000 cusecs were available, But he

ain made it conditional. It was not a
fool proof or a five-vear conclusion. In
his statement, he said:

“The suggested operational programme
based on the available hydrological
data will have to be further exami-
ned and improved, with the help of
more data that will be subsequently
collected and will be tested at  the
Central Water Power Research Sta-
tion, Poona.........."

DR. K.L. RAO agreed :

“In the last few years, the cenwowersy
regarding the quantum of waser to be
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let m the forder castal daring. the
May has been going on.”

On the basis of that, what was his final
conclusion ? In the same statement he says:

“The exact requirements of water arc
based and determined by obeervation
of proto-type iuself, Itis, therefore, de-
cided to conduct the following procedure
for operation of Farakka Project.”

Then he concluded:

“For five ycars after the water is let down
in the feeder canal, the feeder canal will
carry the full discharge of 40,000 cusecs
throughout the year, including the lean
months.”

Thercfore, it was not only a travesty of
truth but, I should say, misleading the
Housc, mislcading the country and playing
on the gangerous ground. They have just
taken Man Singh’s Report, which was a
very tentative report, a report of 1952
based only on a proto-typc experiment,
and they have avoided all the statements
that were made by Dr, K.L. Rao, where he
had categorically stated that, for at lcast
five years, experiments should be madc
throughout the year, including the lean
period, with 40,000 cusecs of water.

This is not the opinion of only Dr, K. L.
Rao. Thercafter, Government invited
national and international experts to deter-
minc the quantum of discharge of water
from Farakka so as to preserve the Cal-
cutta Port, Itis known to you that Dr.
Hanson, a hydrological expert of interna-
tional repute from West Germany, who is
also consultant to other international bo-
dies, was invited to give his advice. When
Man Singh’s data was produced before
him, first he agreed that 20,000 cusecs may
be sufficient but, immediately, he added
a rider ‘I have to go into further experi-
ments, make further experiments beeduse
1 want further data, real data”. He
suggestod getting date from the river it-
aci. On the basis of that experiment, be
immediately said that ¢6,000 to 46,000
cusecs would be th¢ minimum, not the
optimmum, of water,

Again, in 1960 or 1962, another inter-
national expert from Netherlands, a very
well known hydrologist, Dr J.J. Droukers
was invited. Let me quote what he said:

“super-imposing corresponding velocity
in it during the period together with the

in the periods of the floods and
¢bb, it is seen that the déscharge of the
order of 50,000 cusecs necd be maintain-
ed. However, taking into conventional

3031 L s;—o.
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allowance the plus-minus 10 per cent of

computation it would appoarthat, .,
a discharge of the order of 45,000 cusécs
would be nccesary.”

Again, the Government took the opinion of
another Indian expert, a very well-known

export, Dr. G.V. Joglekar, Director of the

Central Water Power Research Station,

Poona. What was his opinion?

He said:

*I consider that 40,000 cuseccs from the
Farakka Barrage with the measure men-
tioned (he recommended some river
training measures also), the 1936 con-
dition will be restored. Though assess-
ment of the required discharge is of the
order of 46,000 cusecs inst 40,000
cusecs expected from the Farakka Bar-
rage, I do not consider that a small re-
duction in the available discharge will
have any harmful effect, as the head-
water will be relatively silt-free.”

From 46,000 to 40,000 cusecs—he refers
only to a reduction frcm the upper limit,
not the lower limit.

Mr. A.C. Mira, Chairman of the
Technical Advisory Committee, Farakka
Project, had also examined this contro-
versial issuc and stated:

“Under the present river conditions,
headwater discharge of 40,000 cusecs
willbe necessary during the non-freshed
season to neutralise the landward drift
of sediments throughout the tidal por-
tion of the river. This effect could be
expodited with a discharge of the order
of 45,000 cusecs or so from Farakka
through the feeder canal to the Bhagi-
rathi-Hooghly during the non-freshed
scason, particularly in the first few years
of the operation.”

Why did Government invite theopinions
of all these experts, why did they spend 5o
much money, why did they go into- i-
mente and ges the opinioss not ong of
nationsl but everl intermational experts,
andthmthi‘l;vthemdi:otheduﬂ bin?
The opinion of a gen an Ministér and
a gentleman ICS Secretary iv considered
more important m mmd tech-
nological sipects copini experts
and has boetnhculm into ﬁdlc;ngsl
eopudhn% future not on the Call-
'!cum Port, the future of m: economry
of the whole of émstern India,and for that
matter of the whole country.

What is the basis of sharing the waters?
Throughout the year India will get 37-3
to 45 per cent and Bangla Desh 62-7 to
55 cent. What is the critcrion that

e us agree to this kind of sharing of the
waters?
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The Ganga river flows for 1,370 miles
in India and only 88 miles within Bangla
Desh: g4.7 of the irrigation potential and

per cent of the population of the Gan,

%:sin are in India; 9o per cent of the main
Ganga channc' lies in India. Is there any
international river or agreement anywhere
where the lower riparian country, having
less than 5 to 10 per cent of that water,
claiming the major share of the water at
the cost and risk and danger of crip’pling
the major port of the other country? The
port of Calcutta is still handling 45
cent of your expors and 31 per m(p;_

ur imporis. It was the first port of India,

ut due to navigational hazards now, it
has been reduced to the fifth  position.
There arc many rivers flowing through
different countries of the world, but such a
kind of uncqual sharing is completcly
unparalleled in the world.

You may say. well, Bangladesh has been
historically ours; we were brethren: just
for 30 years, we were scparated from one
another; if there is a necessity of Bangla-
desh, why should we not sacrifice
ourselves > s this argument justifiable ?

When Bangladesh was in Pakistan, in
1960, 1961, 1962 and 1968, therc had been
meetings between the representatives of
India and Bangladesh on the question of
sharing of Ganga waters. At that time, the
Farakka project was to be constructed.
In carly 1960, the quantum of water re-
quired by them was only 3,500 cusecs ; in
late 1960, it jumped to 18,000 cusces. In
1961, it came to 29,000 cusecs; in 1962, it
further increased to 32,000 cusecs and, in
1968, it jumped to 49,000 cusecs. There
has been 30 much of a quaotum jump.
You look at the quantum jump. What
does it mean? If they were really serious,
could there be such a type of quantum
Jjump from 3,500 cusecs in 1960 to 49,000
cusecs in 1968, just in cight years ?

Whatis the international opinion? There
is a thousand million acre ft. water from
the mighty rivers of Padma, Brahmaputra
and Megna cmptying into the Bay of Ben-
gal annually. At that time, Bangladesh
was in Pakistan. Pakistan could tap this
stupendous waste of a thousand million
acre ft. water. It wasknown to everybody.,
The problem of Bangladesh was not the
problem of this Barrage but the problem
of flood control. It was also the problem
of navigability, not the problem of salinity.,
Thisis the World Bank report where they

have said that if a withdrawal of this
order, that is, 40,000 cusccs from the river
system of Bangladesh could cause no ex-
cessive salinity, the withdrawal of 40,000
cmsecs at anzha would have practically

no effect cn the riversystem of Bangladesh.
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. Not only that. There can be no ques-
tion of salinity in Bangiadesh; there is no
question of irrigation problem. It is-a
question of flood control. There is o
question of lack of water there. The only
question may be; what about the move-
ment of ships ? Is it not known to you
that beyond Golan, thereis no mechanis-
ed ship lying between Farakka and Golan ?
What is the justification? Is that, in a
Way, we are ) iting the interests of
Bangladesh? c arc not doing that. In
no wWay, we are j ising the interest
of Bangladesh. About the problem of
salinity, no; about the problem of irri-
gation, no; about the problem of flood
cantrol, it is just the revense; about the
navigation problem, no. Itis an interna-
tional opinion, the World ban"s opinion.

Then, yet, what is the reascm of entering
into an agrecment which will jeopardise
our interest, ending the future of Calcutta
port. Giving the water only to satisfy a
military regime, to have 4 smule with a
military cap, when the gentlemen is coming
here, to have his smile in Delhi. is really
baftling for me to understand. It has
been said that we had no alternative, but
to honour the commitment made in 1g7r,.
I have no love for that lady, the cmpress
of Emergency, who entered into that pact
with Bangladeah. But it will be wrong w0
say that the committed India to any kind
ofthing. There was no necessity for asking
the permission of Bangladesh for commniis-
sioning of Farakka project. Theie is no
international obligauon. Nowhere in an
country of the world where any such kim;
of a dam was prepared, there was any
necemity for  getting the permission of
the lower ripanan country, whose share
of water is lem than ten percent, five or
scven percent.  Yet out of the goodness
and f{riendship with Bangladesh Govern-
ment, they entered into a certain pact for
a few months from 11,000 cusecs to 16,000
cusecs. It was said that it was a tactical
move w allow in a friendly way for the-
commimioning of the Farakka barrage.
Then, what happened? After just a few
months, the quantum of discharge was-
increased. 1 have alrcady said that it
was 36,000 to 46,000 cusres in 1975-76e
1 have already mentioned ahout its Tesult.
It would, therefore, be wripg to say -
that we had any previous commitment to
Bangladesh, It was only one year's com= -
mitment, We had no previcus commit-
ment with Bangladesh, from which we
could not disentangle oursclves. We
have ourselves, of our own eagerness to-
appease the military regime taken the
decision.I would like to ask; is it in any’
way an improvement on the 1975
pact ? That was only for onc year,

Secondly, there was a clause of joint
survey, observation and comparison of the
data of what will be the result of the flow.
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Idonotwant to go into that pact. There,
although it was agreed that for commise-
ioning of Farakks, this miuch amount of
water will be there, yet what was said and
1 quote]:

““The two Prime Minister took note ¥
of the fact that Farakka barrage
project would be commissioned

ore the end of 1974."

1t was not a conditional agreement. They
agreed that India has a right to commis-
gion™fof its own, butit was only
a friendly gesture with that Government
that they agreed for the time being to re-
leasing 1 11,000 to 16,000 cusecs of water
for six months.

Again, it is said that it is an interim
pact. What you have entered into- is
that an interim pact?  The pactis for five
ycars and the survey result would be avail-
able within three years.  Earlier, it was
only for one year and the survey was 10 be
done cach  year.  Is it an interim agree-
ment 2 Inomay so happen  that within
five vears the things inay go fur away. By
that time, Calcutta port mav not only
dwindle and collapse, but it will perish and
perishing of the Calcutta port would miran
perishing of the West Bengal and perishing
of the West Bengal would amount to per-
ishing of the economic lungs of Fastern
India.

Ifitis an interim pact and if you can
extricate yourself before five years, what
face willyou have in intemnational affairs?
Earlicr, when the pact was for one year, it
was understandable, but one  cannot
understand this  five years’ interim pact.
If you extricate yourself from this pact,
uptil now all the international opinion,
World Bank and others were lending
support to India for its claim to 46.000
cusces of water, their opinion,will be
reversed.

'
"~ * Then, isit along term solution? It
may  bLesaid thatin view of our expecta-
tions  of a long-term solution, we have
sacrificed our short-term interests.  What
is the long-term solution ? Is it Ganga-
Brahmaputra linkage and joint survey ?
They have refused ; you could not even
make them agree to what Mujib agreed,
U}nl is. » joint ~urvey of the effect of the
discharge as will be portioned between

ci- What will be
the effect on the Padma channcl and also
the  Hooghly channel? You have
failed to make them agree even to
what they agreed to in 1975. In 1975
they agreed to a joint survey, observation,
<omparision and analysis of the data on
the basis of which the character of the
pactwillbechanged. This year they have
mot agreed. But agreed to what ?

(M)
years. I know it is for-3 yeam.: Bat
itis not a joint observation. Butifon the

basis of the data made on a joint survey of
their own. .. Whether those dita will'be
cooked up data or not, God alone kuicws.!

'MR. DEPUTY SPEAKER : The

hon. Member’s time is up. .
SHRI SAMAR GUHA : I am ' con-

cluding. : '

About the Ganga-Brahmaputra linkage,
they have not*made any firm com-
mitment. Within 3 years they will make
a survey. Only just a survey. Just talk
:hnd alk. A talkie‘-‘t.;li:ic business will be

erc for 3 years. After 3 years Bangla-
desh will see. Thewe may ):wt be any
Ganga-Brahmaputra linkage even if you
want. Then what will happen ? It will
take  10-15 years. By that time the
Calcutta port will be finished.

About the catchment in the upper
region, is it possible ? Would you be
able to get water from the Kosi ? For
the last 10-15 years they have been trying
to persuade Nepal to allow one of the
tributaries flow into the Ganga to have
a catchment— there and from that catch-
ment to increase the discharge of water
into the Farakka area. Could you do it?
Nepalis there and it will not allow. For
how many yecars you have been trying ?
10-15 years. Even then you could not
persuade Nepal to get into a single agree-
mentto enterinto an agreementto form
a catchment 30 as to feed the G for
augmenting the Farakka i .
That you cannot do. Therefore, thism
is again a day dreem that sacrifices our
immediate interests of the Calcutta
We have not opened up any possibility of
a long-term solution.

I will conclude with one single sentence.
It was not a sincere agreement based on
technological or scientific data, I will call
it a bankruptcy of our intelli . But
1 know the agreementis not d either
on technological or scientific data. They
have their data. They have deliberately’
ignored it . It was onc gentleman -Minis-
ter and onc gentleman IAS Secretary.
You will know that not a single hydro-
logical expert since January 1977 was
allowed to enter into any kind of delega-
tion or enter into any kind of wlk. I
would ask. Mr C. C. Patel—after Janu-
ary 1957 did he participate in any of the
discussions 7 Is he a hydrologist ? Is he
not a Givil Engineer , a graduate civil
engineer who has no knowledge of hydro-
logy atall ? )

Then I will again say. We have mis-
understood the ‘military regime - of Mr.
Zis-Ur-Rahman. We Bave tried w©
placate and appeasc him. What has
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result? Even the ink had not dried up
in your Farakka agrcement but within a
few days, the gentleman-General, Mr. Zia-
Ur-Rahman made a statement to the
BB corr dent where he accused India
that [ndia had its hand in the recent coup
in Bangladesh. This is the reward of
your appeasement of a military regime in
Bangladesh, we have got.  Yet you did not
hesitate to offer in the form of a state-
ment based not on any scientific or tech-
nologica! justification but just only a
political apologia for your policy of politi-
cal appecasement of a military regime in
Bangladesh.

Thank you.

MR. DEPUTY SPEAKER : Motion
moved:

“That this House do consider the state-
ment made by the Prime Minister in
the House on the 14th November, 1977
regarding the Agreemcnt between the
Government of the Republic of India
and the Government of the Pepplc’s
Republic of Bangladesh on sharing of
the Ganga Watcrs at Farakka and on
augmenting its flow.”

SHRI CHITTA BASU (Barasat): I beg
to move:

That for the original motion, the follow-
ing be substitued namejy :—

“This House, having comsidered the
statement made by the Prime Minister
in the House on the 14th November,
1977 regarding the Agreement bet-
ween the Government of the Republic
of India and the Government of the
People’s Republic of Bangladesh on
sharing of the Ganga Waters at Fara-
kXa and on augmenting its flow, re-
commends to the Government of
India to take the following steps : —

(a) to regulate the quantity of Ganga
waters sought to be diverted from
the main through various up
fiream projects already executed or
to be exécuted in future in order (o

cnsure the maximum availability <7
of head water flow at Farakka wass
meet the minimum needs of flow @
during the lean months considere - °

necessary for the survival of %
Calcutta Port;

(b) to augment the flow at Farakka;

(c) to prepare a comprehensive greater
Ganga Basin Scheme with the
t of augmenting flow of water

at Farakka ;

(d) to move the Government of the
People’s Republic of Bangladesh to
review the needs of water for the
two countries every year; and

(¢) to ensure the survival of the Calcutta
Port and its all out improvement
in the interest of the entire nation.”

(1)

SHRI SAUGATA ROY (Barrackpore) :
to move ;

That for the original motion. the
following be substituted,namely :—

“This Housc, having considered the
statement made by the Prime Minis-
ter in the House on the 1 4th Novem-
ber, 1977 regarding the Agreement
between  the Government of the
Republic of India and the Govern-
ment of the People’s Republic of
Banzladesh on sharing of the Ganga
Waters at Farakka and on  aug-
menting its flow, disapproves the
Agreement as being indequate for su-
pplving water 1o Bhagirathi so as to
save the Calcutta Port.” ()

Sir, Prof. Samar Guka carlier has moy-
ed hiv motion and made a very detailed
survey of the background of the Farakka
Barrage Agreement signed hetween our
country and Bangladesh, very recently.

Before going into the detaily, I must
state, at the out-set, that for whatever has
happrned. 1 shall not blame thr two
honourable gentlemen sitting on the Trea-
surv Brnchrs. who are representing the
Government, in this discussion namely Shri
Atal Behari Vajpayee and Shri Surjit Singh
Barnala hrcause. unfortunately, they were
at no stage, scriously involved in the Fa-
rakka Barrage negotiations. So, it is not
surprising that they will not have much
knowledge nor such sentiments associated
with the Farakka negotiations.

I also want to state emphatically that
though newspapers had called this agree-
ment as a scll-out for political purposcs
and though they called this agreement as
a black agrcement, they had no inténtion
of questioning the motives of those who
have signed this agreement. Possibly what
they have done was to their best inténtions
and the purest possible motives. But, what
has come out as the outcome of that is
that the interests of the Calcutta Port, the
interests of West Bengal, the interests of
hundred million people who are being star-
ved by the Calcutta Port in its hinterland
have been bartered away and Shri Samar
Babu was verv correctly pointed out
that it was for getting a smile out of the
military regime. Let me make it quite clear
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that I havegone through the Prime Minis-
ter’s statgment very carefully and also I
have gone throu% the agrecment reached
very carefully. There is no economic or
technial consideration that was shown
with regard to this agreement. In fact, the
Prime Minister himself in his statement
on the 14th November, has said :

*“The hon'ble Members would also
appreciate that the negotitations in-
volved not unly the sharing of waters
between the two countries—nor only
augmentation of its lows—but also the
paiitical imperative of improving rela-
tions with our closest neighbour, which
is an acid t~st of the effectivencss and
credibility of our entire foreign policy.””

But. this acid test of our credibility of our
fareign policy is to prove that you are a
very good negotiator, you are very fast in
signing agreement to prove that you are
very peace-loving. But. you have not gone
into the technical consideration: you have
not alse gone into the interesis of the
calcutta Port. This agreement on the shar-
ing of the Ganga waters a' the Farakka
Barrane was to scll awav our rights with
or without intentions. 1f I mav say so. that
was not on a technical consideration as to
how much of water does Bangladesh need
from the Ganga. Bangladesh will need only
6,500 cusecs—5,000 cusecs for the Barrage
and the rest for Ganga Kabadat Project.
What vou have given is this. You have
given them in the leanest period-April-May
62+ 5 percent of the water which amounts
to 55,004 cusecs in the leanest season, Out
of this, 47,000 and odd cusecs of water will
flow down the Ganga which will not serve
the interests of Calcutta Port and it will
not serve the entire port but it will serve
the interests of Military Junta, the polis
tical interests; they are torturing  the
prople of Bangladesh. This is what the
agreement amounts (O,

So, Sir. as Samar Babu had very aptly
pointed out, this is not based on the
technical advice. 1 may remind here that
when this countrv was partitioned, 1 was
one of those unfortunate victims of that
partition. It was Shri Radcliffe. who drew
the map of India. He divided India. And
he awarded Murshidabad District to India
though Murshidabad was a muslim maj-
ority district, instcad of giving that
Hindu-majority district of Khulna to India.
Murshidabad was awarded to India. Even
the judge, Radcliffe had no knowledge
about the Calcutta Port. That was why
he wanted that the place of Farakka should
fall within the Bengal and not in Bangla-
desh. This was the judgment of that British
Judge who had no knowledge of the Indian

Ferakka (M)

conditions but sepd anly reed. the re-
port given by different experts. The pro-
blems of this_port were studied as carly
as 1953 by Sir Authur Cotton and were
continued by Vernon Harcqurt in 18g6,
by Mr. Reak in 1913, by the Stevenson-
Moore Committee in 1916-1919, by Sir
William Willcocks in "~ 1g30, by Mr.
T.M.Oag in 1939, by Mr. A. Webster in
1946 and by Mr. Walter Hensen in 1957
among others who gave this decision.
He had in mind these reports. We have
not had the consideration of going through
all these reports. If 1 may sav so, the
Administration which began the negotia-
tion for Farakka has changed, the political
leadership has changed but two people
have remainced unchanged, namely, cne
is Babuji, who is the Defence Minister
and who as Food and Agricu!ture Minis-
ter ealier conducted the negotiatiors. The
second is the Foreign Secretary who conti-
nucs to be the same though the change
in the Government.

Sir, I have a copy of the cxcerpt of the
speech of our Foreign Secretary made  at
the United Nations when Bangladesh
tried to internationalise the issue. The
Foreign Sccrctary had said in that speech
that less than 40,000 cusecs of water still
can not solve the problem of Calcutta pori1.
He was not then talking through his head.
In fact, he was only repeating what the
cxperts had said earlier that nothing
Iess than 40.000 cusecs can save the Cal-
cutta Port.

Sir, it is not a question of saving the
Calcutta Port alone. In the Calcutta Port
traflic has gone down from 11 million.
tonnes to 7+ 5 million tonnes in 1994-7=,
1t relates to the whole ecological plans
in the lower reaches of Ganga. Unless fresh
water comes into Ganga every day salinity
of the water goes up. Formerly ships used
to ply upto Allahabad. Ncw in the upper
reaches of Ganga there is no navigability.
Sir. it is not only a question of survival of
Calcutta Port or for that matter prople of
Ca'cutta where 8 million people live but
it is also the question of survival of the
economy of India. We have-bartered awav
Farakka for the sake of having a good
agreement. I know in international agree-
ments it sometimes. happens that we have
10 give and take,

Farakka bairage was not constructed
for political reasons. When the work was
taken up on this project in 1962 the con-
siderations were economic. At no time
had the then Pakistan Government agreed
to building the barrage. It was onlyin
1974 when the friendly Goverrment

Sheikh Mujib was established in
Bangladesh that we could come to an
agreement that the Farakka barrage could
be commissioned. So, if this whole barra ¢
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was constructed for ecconomic reasons
how can the political considerations or the
question of improving relations with our
neighbour or the acid test for effectiveness
and credibility do come up now ? I do
not know. Docs this agreemeat promisce
anvthing for the future ? It promises only
one thing, that is, in the lcanest period—
April-May —when Calcutta port would
need 40,000 cusees of water it will get only
20,020 cusecs of water. The tidal bores whi-
chformerly used to happenfor only jodays
have incrcased to 160 days ard hydro-
logists sav that in five years it will be 200
davs. Nn ships will ply in the port of Cal-
cutta. In 1936 ships upto a drafr of 26
f~et were coming into the Calcutta port:
now cven ships of 18 feet draft could
nst come into the Calcutta porr. There is
no future. This agreement does not spell
out anyvthing for the future. The Prime
Minister's statement says that it is a short
term sacrifice. The statement says :

““We have accepted the short term
sacrifice involved in the arragement
for sharing because it is also linked to
measures for finding a solution to the
long-term problem.”

What is the solution to the long term
problem that the government has in mind ?
Before this agreement was signed word
had leaked out when Babuji came back on
April 18th, Bangla Desh had said : we will
talk about Farakka only if vou talk about
giving back those political refugees who
are there in Meghalaya, It was agreed that
the political refugees would be driven
out. We hoped that we would get the grace
of the military regime but we did not get
it. Our Prime Minister met Zia while in
London on Junc g. There also was the
same talk. Jiasaid : give back our refugees
and those proplr who are against our
undemocranc regime and we will talk.
At that time word leaked out that only
20,000 cusecs of water would be available,
On behalf of my party, as 2 worrird citizen
of Bengal, I met the Prime Minister on the
12th. 18 days before the agreement was
signed and the Prime Minister told uc :
vou have vour patience; we will ser thar
the bestinterests of West Beneal and Inrlia
will be served, An all-party delrgation of
West Bengal met the Prime Minister. When
the Prime Minister of the country as ures
the delegation, when he savs that if oy
create a row over this, my hands will be
weakened. nobody takes to political agita-
tion. We did not take to political agitation,
What did weget?20.000 in the leanmon-
ths after spending 150 crores and 19 vrs,
No ships will come to Caleutta. T request
Mr. Vajpayee to come to the port of (0+1-
<utta &nd sce how a port which was the

sccond biggest port in India has now come
to occupy the 5th position. In five years
it will go down to the 10th position. You
will gee how the city is dying, how the port
is dving, how a city is sick, a city which has
alreadv been hit by the truncation of the
countrv, how it has been hit by natural
calamirties and how it is dving and then
he can tell me. We are not interested in
taking acid test for our foreign policy. It
is not mv purpose to impute motives; we
dn not want to weaken our leaders’
handsin international negotiations by say-
ing that thev acted under pressure. T say
that thev arted in haste to prove that their
foreign policv was sound: thev acted in
haste to save the military regime which
is on its last l~gs in Barela Desh and <gerie
fird the inreret of the novt of Calenta,
the siate of West Bengal and the whole
of the eastern region. It has not been the
practice in this House to disapprove inter-
national treat and for reasons which I
mentioned I have given a substitute motion
-:al.l.m.i' for the dsapproval of the treaty
though I know that it is not the practice
in this House. It is to record my disapproval
as a citizen of West Bengal of this treaty
which in future vears will strangle our state
to death.

SHRI SOMNATH CHATTERJEE
(Jadavpur} - Sir, [ risc to participate in the
iscussion with a full sense of responsibility
but with deep anguish in my heart. While
laying the copv of the agreement on Farak.
ka on the Table of the House on 14th
Nevember, 1977, the Prime Minister said
that the problem must be seen as non-
partisan national issue. We also want to
do it. But when we find that the State
Governments vitally concerned with this
matter were not consulted at all and were
not taken into confidence, we feel that the
larger national interest was not kept in
mind. We vield to none in our keenest de-
sire to have the most cordial and friendly
relations with the people of Bangladesh.
We feel that bilateral issues should be sol-
ved by bilateral discussions and negotia-
tions and »greements. That is why we were
concerned when an attempt was made to
internationalise the issue, which would
not have been to the benefit of cither coun-
trv. We also realise that this agreement
cannot be undone and it is not that we
ask for the scrapping of the agreement.
But it is my duty to place before the House
and through it before the country the real
problems that have to be faced as a result
of this agrecment, because we feel that it
is the duty and responsibilitv of the entre
nation to find out a solution and to act
speedily and with seriousness and sincerity.
Otherwise, if West Bengal dics, the rest of
India will not survive, But at the end of
the discussion, we will have to ask our-
sclves, and I hope our esteemed Foreign
Minister will answer, as to' at'what cost
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and what cffoit has this agreement been
lﬂ:ind:'z.hnditjn,mm‘ﬂchum
16th August 1962 said:

“If the of Calcutta gocs, where
will the c}:;nol' Calcutta be ?”

Even our present Prime Minister said J

in the House the other day:

“No one in India can Minimise the
importance of this port for the city of
Calcutta and for the economy of the entire
castern region on which depend a _vast
segment of our population.”

“We wonder whether these hard facts were
kept in mind, because we find these are not
reflected in the agreement. We have necess-
arily to sav that these facts were not borne
in mind. During the long three decades of
Congress regime in this country, we have
found that the development of the eastern
region has remained an anathema to the
powers that be. We have been charged
with emotionalism. I am not ashamed to
be ane motional person. But when we feel
that people who have given the National
Anthem to this country have received only
national apathy, if not antipathy, surely
we have some grievance. [ demand that the
Central Government should give due re-
gard to dthc p;ob}ems cgeéhcd eastern
region and provide for its s y develop-
ment. Shri ngar Guba described Calcutta
port as the cconomic lung. I would
describe the River Hooghly as the very
lifeline of the people of the eastern  region.
Our real and genuine apprehension is
that as a result of this agreement, this
lifeline may be snapped. Therefore, this
is not just a mere matter of bilateral agree-
ment between two countries. We have no
enmity with the people of Bangladesh, but
what was the object behind the project
of Rs. 156 crores—as it was thought of,
and implemented ? I want the Minister
to reply; was the Farakka barrage project
formulated, conceived and carried out for
the purpose of saving the Calcutta Port—
or not ? Was it not the main object for
spending Rs, 156 crores ? According to
your political considerations, you have
entered into an agreement: but I would
have understood it if, in this lengthy state-
ment of the Pritnc  Minister, that fact had
really been adverted to. I am not entering
here into the question whether an interna-
tional issuc lie this should be discussed here
or not. W have our reservations, not on
the basis of considerations of external rela-
tions, but from the point of view of saving
a large number of people of this country:
and since the Prime Minister has agreed
that it is a vital thing, and that the
future of the Calcutta Port is vital for the
economy of the country, how can you
completely ignore the practical aspect ?
T do not wish to go into great details; but
1t1s neceasary, and it is my duty to draw the
attention of the House to this, The Prime
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Minister himself has said the other day .
that the Farakka project hawbeen -

designed mainly for protection and
improvemeat of the Calcutta Port. T should
bhave thought that it was wholly so. The
sum total of the situation is that our coun
has provided the entire cost of Rs. 1
crores, for this project which will neither
%rotcct nor improve the Calcutta Port.

his is not the feeling of the people of this
country, of West Bengal or of the castern
region alone. We have been told for the
last 100 vears that unless there is a dischar-
ge from the upland into the river Hooghly,
the port cannot be saved; and this was not
a political point of view. This was the un-
animous view of international experts, as
also of our national experts. The reason is
this. Owing to the diversion of the main
flow of the Ganga into the Padma, less
and less water flowed into the river Hoog-
hly, from the Ganga, via Bhagirati. I am
reading from a report of the West Bengal
Government :

“This has caused progressive deterzora=
tion of the Hooghly, During the 3 mon-
soon months, the drift of the silt and
sediment brought down by the mon-
soon flow, is sea-ward. During the
remaining 9 months, when there is
no up-land discharge, the flood tides
from the sea which become strong,
re-distribute the material to the upper
reaches, where it accumulates.”

14°59 hrs.
[DR. SusHita  NAYAR  in the Chair}

There have been 11 expert reports, between
1853 and 1930; and the unanimous deci-
sion has been that 40,000 cusecs were
necessary and that there has to be some
availability of water from the uplands.
It is very important to note that dredging
of the river bed alonc will not be sufficient
to protect it.

15 hﬂ.

This i3 very important. They felt
that improvement by dredging had
reached its limit and all of them thought
that adequate head-water supply to the
navigation channel by diversion from the
Ganga could provide the -only remedial
measures. Then, that happened ? In 1948,
the Central Board of Transport initiated
the Ganea Barrage (Farakka Barrage)
investigation for improvement of the
head-water supply to the Hooghlv for the
benefit of the Port of Calcutta. On 22nd
February 1957, Dr. Walter Hensen, a
German engineer of international repute
on tidal hyraulics. came 1o this country at
the invitation of the Government of India
in connection with the Farakka Barrage
studies and he was asked to give a report,
He fullv recommended the proposal fot
construction of a Barrage across the Ganga,
The Farakka Barrage Project was hased
on Dr. Walter Hensen's report and the pro-
ject was takeén up for implementdtion. some

time in 1963.
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do January 1962 the Gllcuttﬁ Port
Commssioners sct up & specialised Hydraw-
lic ' Department ontf' they also a re
port. Then followed the st by the
Central' Water and Power Research Station
of Poona, followed by D:. Walter Hensen
in 1967, by DPr. D. V. Joglekar, Director,
Central Water and Power Research St
ton, Poona, in 1968, by Dr. . J. Dronkers
the Chief of Hydraulic Research, Govern-
ment of Netherlands in December 1968,
the Director, River Research Institute,
t Bengal, in March 1969, by Shri A. C.
Mitra, Chairman, Technical Advisory
Committee, Farakka Barrage Project.
in Dr. Walter Hensen was consulted
in 1961 and he categorically stated that
a supply of the order of somewhat higher
than 40,000 cft. is nerded throughout the
year to reverse the process of sending up
ship route to Calcutta Harbour.

All these studies, investigations and "

conclusions have been unanimous. So far
as their recommendation is concerned, it
is that 40,000 cusecs was the minimum
quantity that was required. This was not
some ed hoc idea that was given by onc
<xpert, or by some people of West Bengal
without proper study. This is not owr
figure, this is the figure which has been
given from 1948 bv experts in this line,

It was cvident that the river problem
had been investigated thoro;gh]y and for
a very long period of time, and the Central
‘Government also had accepted the position
and reiterated that there was absolute
need for diversion of 40,000 cusecs of Ganga
water into the Bhagirathi throughout the
year,

The Farakka Project was formulated to
achieve, what has been decided by experts
as the minimum quantity of water, 40,000
cusecs which has to be diverted. Now
the other problem, was in the mean time,
various upstreams projects were allowed to
be sanctioned for diverting the Ganga
water. It was to study this problem that a

roposal for setting up of the Ganga Basin
r’hter Study Organisation was mooted by
the Special Cell in 1956 and Shri K. K.
Framji was appointed as the first Chief
Engineer by the Ministry of [rrigation and
Power in 1956. The purpose of setting up
this organisation was to collect dependable

i ¢ data at about 60 sites on the
Ganga and its tributaries. This is very

important.
1 am reading from an article by Mr.
Debes Mukerjec, a well-known expert.
scAnother function which this organi-
sstion wer entrusted with was to exa-
mine the propaals for withdrawal of
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Ganga water, and if need be, to propgee
W in the pattem
irvigation upstream

.
. e s B

of
for minimising the consumptive water
req

%
%

the
requirements of the proposed jects
in the critical mqnthlofnu'nimmpnmﬂow
in the Gangs. Such adjustments were
very much for the maximum
consecvation of the supplies of the Ganga.

For some unknown reasons, the above
practice of kocping a control on the con-
sumptive use of Gmwu abowe
Farakka was radically in the late
sixties. By 1969-70, when the completion
of the Farakka Barrage—the largest of
its kind in the world—was very much
in sight, the same Ganga basin organisa-
tion in the Ministry of Irrigation was
actively en in clearing quietly
some major projects for large-scale
diversion...... .

This is very important. Here no inter-
national question is jnvolved. It s a
question of diverting water for purposes
of use in other States. And that was done
after the Farakka Barrage scheme had
been approved and implemented.

The article continues:

““.,..large-scale diversion of watcrs
from some major tributaries of the
Ganga. as also a large number of
medium projecis for diversion of waters
from the Gapga and its tributaries for
consumptive use during the dry
months.”’

The hon. Prime Minister said:

‘‘Meanwhile, as the nation has pro-
gressed and as agriculture has moder-
niscd. the demand for consumptive and
non-consumptive usc, particularly lor
irrigation, of the Ganga water has in-
creased and is likely to increase even
more rapidly in future. Therefore, ratio-
nal .arrangement for  increasing  the
availability of water through some long-
term scheme is imperative for meeting
both our upstream and downstream re-
quiremeats cven aside from the needs
of Bangladesh.”

Therefore, the hon. Prime Minister has
admitted that in the upstream irrigation
projects a large quantity of Ganga water
is being diverted, but there it no proposal
as to what is to be done in regard to the
diversion of water in the upstream for the
other irrigation projects. Now, the result is
that today though the Farakka Barrage
was brought into existence for the Calcutta
port to get this minimum quantity of water
it will not get it under the agreement, On
the other hand, a large quantity of water
is being diverted to the other irgigation
projecss. We Jo not want that any  State
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should for want af iscigation or
water facilities, but so far as the Galcutta
port is concerned, we canmpt save it by
digging tubcwells while you can have
Arrigation by proper tubewells. What is
the way out ?

T do not want to say anything which
will create any misunderstanding between
our country and Bangla Desh with which
we want the best of relations, but my
appcal—not only appeal, it is our de-
mand—is that you cannot allow the Cal-
«utta port to die an unnatural death be-
cause of the polcy that you have adopted.
Fither you give that water from the
Farakka Barrage or you see that thr
Ganga water reaches up to the mouth of
the Bhagirati, the mouth of the Farakka
barrage, and that there is greater dis-
charge of water there, so that we can haye
better results.

The hon. Prime Minister said in his
statement in the Lok Sabha:

“Hydrology is not an exact science
and, therefore, hydrodynamic model
studies are not capablc of predicting
cffects of withdrawal within negligible
margins of error.”

Probably it was to meet the possible point,
the obvious point. that has been made by
experts in this country. unanimously re-
commending a particular quantum of dis-
<harge. It further says:

““‘However, on the basis of both model
experiments and prototype studies of
actual effects so far carried out by Indian
engineers, it can be stated that the
schedule of withdrawals agreed upon in
the Agreemeat, would enable us to arrest
further deterioration in the Port of
Calcutta and, with the help of such other
measures as dredging, river training,
prevention of soil erosion, etc, to bring
about improvemeat in the Port.”

Therefore, it is realised and it has been
admitted that the flow of water that we will
get from the Farakka after this agreement
will not be sufficient to keep even the Cal-
<utta Port functioning, Such other mcas-
ures like, dredging, river training, preven-
tion of soil erosion, ctc. are essential steps
to be taken. Where is the indication of it ?

The hon. Prime Minister, on the other
hand, said :

“The improvement of Calcutta Port
as a result of headwater supply from the
Farakka Barrage is bound to take time
and -canpot be achicved too quickly.”

(M)

What is the splution thea ? Certainly,
I am not disputing for a moment, or
doubting for a moment, that the Prime
Minister has not got the interest of Cal-
cutta port in mind. I had the occasion w0
go with an all-party delegation of West
Bengal legislators headed by the Minister
of Irrigation. When we called on him.
he was kind cnough to assure us that
nothing will be done which will prejudice
the interests of Calcutia port. But if he has
not been able to do it, how does he propose
to save the Calcitta port? The Calcutta
port is not a symbol, the Calcutta port is
not be considered in isolation. It is a part
of the economy of this country. 1t is a life-
line of the people of this country. We have
becn asked to make sacrifices and we have
made sacrificed for the nation. Let the
nation now make sacrifice for us. That is
what we only want,

SHRI M. S, SANJEEVI RAO (Kaki-
nada) : Mr. Chairman. Sir. the Agree-
ment between the Government of India
and the Governmeir: of Bangladcsh in shar-
ing the Ganga waters nor only disappointed
the entire country but depressed the cntire
nation. The Farakka Agreement does not
just involve the Calcutta port alone. But
it involves the cntire 6oo million people
of our country,

The trade from Cajcutta used to go the
rough the sea, through the Heogly river
which has a distance of nearly 200 km. The
deterioration of the Calcutta port started
with the silting of the Hooghly river which
is due to the sea tides coming from the
south and lack of regular flow coming from
the north on account of the sudden change
of course of the river Ganga which had
been always flowing through the
Bhagirathi, started delivering into an
other channel, due to a sudden and
devastating earthquake in the year 1972,

With that the, decline of the Calcutta
port started. 1 am sorry to say that the
traffic handled by the Calcutta port in
1974-75 isjust 7- 5 million tonnes compared
to 11 million tonnes in 1964-65. Calcutta,
the biggest city in the country with a popu-
lation of 8 million prople is a commercial
nerve centre and an industrial heart of the
Eas:crn India. What is the fate of this great
city now ? It js dwindling. May I tell you
only it served the entire castern India but
it also served the countries, like, Nepal
and Bhutan. Several Committee, to be
exact, 19 expert committees weat into
details as to how to rehabilitate this port.

Fngineering expert like Sir Arthur Co-
tton, Vernon Harcourt, Stevenson and Sir
William Will cock were of the opinion

that dredging and cxcavation of a new
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shipping channcl was not the answer, but
construction of barrage across the Ganges
at Farakka was the only answer for reha-
bilitating this Calcutta Port.

With this historic background and with
the full knowledge of nout only the then
East Pakistan and the present Bangla
Desh, but all the world cymmunities, India
completed the Farakka Barrage in the vear
1975 at a cost of Rs. 156 crores.

We must be proud that our designers
have built this great Barrage. The ex-
periments conducted by the Hvdrolic
R~srarch Laboratories of the Central
Water and Power Commission after build-
ing the niodels have proved that ovr seien-
tist are second o neoae. Ti:ankt‘ toy the re-
so'ute and dynamic leadership of the
earlier Government, we could get ncarl_\'
40,00 cusees of water in the vear 1g7b.
\s a result, the port authoritics reported
that there was no need lor dredging the river
for thirtv miles down the port. The cha-
anel itself was statilised and 26 fectdraft was
achieved for the whole year. Thisis exactly
what the scientists had predicted after their
hydrological tests in the laboratories
and this tallied with the resultsachic-
ved after flushing the Hooghly river to
the extent of 40,000 €usecs after building
‘this Farakka bharrage.

India is served by three perennial rivers,
the Indus, the Ganges and the Brahma-
putra and we can call the river Ganges
truely Indian, the reason being that the
main channel of 1925 kilomecters flows
through the Indian territory 141 kilome-
ters passes through Bangladesh and only
112 kilometers is the common river boun-
dary. May I emphasise here that the
Farakka Marrage isbuilt acrossriver Ganga
where gg% of the catchment area of this
river lies in India and 94.5% of the ultj-
mate irrigation potential of this river is in
India anc 94% of the population
in the river visin is in India

Sir, after building this historic Barrage
at a cost of Rs. 156 crores mainly to feed
the Calcutta Port, what do we get out of
this Janata Government  agreement?
We get only 37.5% of the storage capacity
compared 1o Bangladesh getting about
62.5%. Please remember that we have
built this barrage not to stabilise and re-
gulate the watcr supply to Bangladesh but
1o feed and rejuvenate the Calcutta port.
We just gel 20,000 cusees whereas we need
a minimum of 40 000 cusecs  to save the
Calcutta port.

Now I com: toonc more main point. It
is a pity ‘that the government proclaims
that itis' not a political problem but a
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technical problem. May I askyou? Did
you iavolwe any technical man mt? All
the negotiations are handled by & bureau-
crat.  So also if you refresh your memory,
in the Indus waters dispute our maia spo-
kesman was the Chairman of the Central
Water and Power Commission of the Irri-
gation Ministry. Now we have techni-
cally competent technologists but we have
not associated them in this matter and
suddenly we have made a change from a
technically competent technologist to a
white-collared bureaucrat and that is why
we are in this terribleness.

Then, Sir, did we analyse this lPrc:vblem?
Whatare theexact requirementsof Bangla-

desh and of India? Arc we aware that

Bangladesh is having enough water re-

sources todivert to theirirrigation purposes.
You are aware that Bangladesh is not only
having Padma, Brahmaputra but the
Meghna river also and their tributaries to
cnhance their water supplies.  Are we not
awarc that the then Pakistan wanted only
2500 cusccs?  Are we not aware that the

World Bank assessed the requirements of
Bangladesh at 5000 cusecs. But with all
that what did we do? Wegive 62.5% of
the storage capacity. Now if you go into
the detailsof the Bangladesh’srequirements.
the Farakka barrage feeds the river Padma
and Padma in turn fecds its tributaries,
Gorai and Madhumati which feed the
three diswricts with a population of 30
million people. The main requirement of
Bangladesh for Ganga waters is for irriga-

tion under the Ganga-Kobadak project,
and they need only 1500 cusecs for this
purposc and they need another 5000
cusecs to be pumped irdto Gorai during

the lean scason and all told it may not be
more than gooo cusecs whereas we have

provided them 20,000 cusecs. We drew

35,000 cusecs in 1976.  On the other hand

what is the requirement of India? Cn the
other hand the river Ganga loon.s large
in the economy and in the socio-economic
and cultural life of people in habiting the

Ganga hasin. The geographical area in
India dependent on Ganga waters is
nearly 211 million acres. Nearly 250
million peaple live in this Ganga Basin area.
Only one-fifth of the Populati(m get  the

proper irrigation facilities. Now, unfor-
tunately, if we take the distinction that
our country has the lowest per capita

incomein the whole world, then the eastern

region has the distinction of having the
lowest per capita income in the entire

country.

Now, 1 come to Calcutta Port, You
know, Sir, that I have already told that
Calcutta Port started declining rapidly
with thesilting of the Hooghly river.  Now
itis only handling 7.5 million tons whereas
it used to handle half of the foreign trade
in the carlier years. Whereas the other
ports likke Madras, Bombay and Vizag have
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doubled their foreign trade and actually,
it hal come down from the second position
in 1961 in the matter of handling of cargo
to the fifth positionin 1971.  In this way,
Calcutta port is going down. When we

into the details of the industrial growth
f: W est Bengal, on the castern sector, we
find that the growth rate is deteriorating
as compared to the rest of the count?r
mainly dur to the inefficiency of the Cal-
cutta port and its dwindling capacity to
handle the engineering exports.

According to the Engineering Export
Council, they have fixed the target of
Rs. 575 crores worth enginecring goods
for the country. Thev fixed
Rs. 120 crores only for the Eastern India
cven thoughthevall know thatin the whole
of Inlia, onlv in castern sector, we have
all the stee] plants located —Heavy Engi-
neering Corporation at Ranchi and a
number of enginecring conecerns are in the
castern India. The share of Eastern
India engineering  exports  in 1975 is
only 15", of the total all India exports.

If vou check up vour memorv, in 1666
West Bengal had the distinction of export-
ing 66", of the engineering goods of India.
So, what I am trving to conclude is this.
It is because of the Calcutta port'’s
inetfiziency  the industrial growth of the
Eastern India has collapsed. So the flow
of 40,000 cusecs of water for the Calcutta
Port is a must.

I now come to one more important
aspect.  With all the sacrifices what do
we get from Bangladesh in exchange—
not even a commitment for enoperation for
connrcting  Brahmapuwra  with  Ganga.
This is very important point which 1
request the Prime Minister to think about.

If vou recolleet, in the early fifties,
after the partition of India and Pakistan,
we hard asimilar problem like the Farakka,
the Indus River dispute.  There, with the
monetary help of the World Bank, we had
a package deal according to which the
castern tributariesSutlez, Beas and Chanab
of the Indus was exclusiy elv given to India
and the World Bank and India intrunwili
help Pakistan t5 buil't Mangla Dam and
Therbala IDam uscross the Indus to aug-
ment their water supply, I want the Prime
Minister that we shonl:f alen have a similar
package deal revardine the Farakka so
that Bangladesh Government will cons-
truct the link channel connecting Brah-
maputra with Ganga, You are all aware
thatat notime Brahmaputra discharged less
than onc¢ lakh twenty thousa!d cusccs.
It discharges 2,00 lakhs cusecs in April
and it discharges 5 lakhs of cusccs in May.
With this fantastic river, once we connect
Brahmaputra with Ganga, there won't bt
any shortage of water. With this present

Farakka (M),
Farrakka em t, I am absol
certain that won”

on't move ani
for constructing this link channel until all
the three years are ovgr, and we wil) start
all over agaiin. , Sir, Iappeal
to you that at lcast after one year let. us
negotiate and sec that we have this package
deal so that Bangladesh agrees to construct
this link channel connecting Brahmputra
with Ganga so that and at least after 4
years the efficiency of Calcutta port is.
improved and inturn the industrial growth
is cstablished in West Bengal thereby creat-
ing stability and prosperity in the country.

SHRIKRISHAN KANT (Chandigarh)
Madam Chairman, today in this House
we are not merely discussing the Farakka
agreement butalsothe changing geography
and history of the region in the last more
than 200 years.

At the outset may I refer to the earth-
quake of 1962 which changed the geo-
graphyof thisregion. Haditnotchanged
the geography of this region, the water of
Ganga would have continued to flow in
Bhagirathi and Hooghly and there would
have been no problem. But when earth-
quake took place the water started going to
the arca which is now Bangladesh and it
started not merely giving water for
but also for ecological purposes to the
people of Barisal, Pakkawaliand Faridpur.
If for more than 200 ycars the arca had
not been using these waters then to the
problem of salinity probably the Govern-
ment and experts might have found certain
solutions which weare now finding through .
Farakka.

In the meanwhile another geographical
change took place. That was in the year
1947 when this area became two countries.
In the meanwhile some other historical
changes have also taken place. Earlier
we were under the British and then India
became free. At the time of partition, as
my friend have also said, Redcliff carved
out a line so that Farakka barrage could
come to India and we could build a bar-
rage there so as to save the Calcutta port.
Some experts say if Redcliff had been more
considerate and had drawn the line 10
miles more East then the Farakka could
have been built at a more appropriate

lace where straight waters could be taken
E-om Ganga to the Bhagirathi. But that
did not happen.

Another historical change took place in
that area. First it was India, then it
became East Pakistan and now itis Bangla-
desh. Further when Bangladesh was
formed there was Banga Bandhu, then
came Khandakar Mustaq Ahmed and
now there is Gen. Zia. Because of these
changés that havc jaken place sometimes

e H Fpagul Tty .
gentiments, emotions, préjudices  and.
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iaterests clashed and also some of the thi
which are being said here and outside
would not have been maid. It would not
‘hawve clouded our vision to have a balanced

.look at the whole situation.

Another historical fact which this Go-
vernment had to undertake was that
Mrs. Gandhi had signed an agreement
with Mujib in 1975. Madam Chairman,
Shri Samar Guha in his speech has said
that this is something which this Govern-
ment has done to appease the military
regime of Bangladesh. May I say that I
am not fond of military regimes any where?
.1 am for the establishment of human rights,
civil rights in all countries; sometimes we
criticisc that and we are misunderstood
in Bangla Desh. We must make a dis-
tinction how the government does its work
and how we as a people feel about cer-
win things. Here we are a democratic

.polity. But a government has to deal

with another government. Here we can
have our views: we can express our views
and demonstrate against somc policy.
But the government of a capitalist country
has to deal with the go?gmmmt of a
socialist country ; a democratic government
deals with a dictatorship and zice  sevsa.
‘That s why I am not here to criticise what

-the carlier regime did or what the new

me did. It is a continuous process.
we deal with a country, we dcal
with the people of that country. Rulers
ot governments come and go but it s the
people who live, who cultivate the lands,
navigate the seas and rivers and who lead
their lives and do their work. If we look
at this agreement from this point of view.
I say that it is an advance from 1975.

I know the problem of the Calcutta port.
My friend Samar Guha read out from
certain reports and said that experts had
said that they needed 46,000 cusccs, 50,000
cusecs or 56,000 cusecs all the year round.
When Farakka blﬂ‘:ft was constructed the
capacity of the canal was kept at only
40,000 cusecs. Even though experis had
been saying like this, when Farakka

was constructed, technologically
felt that 40,000 cusecs would be needed
so they constructed the canal with a

- capacity for 40,000 cusees. There may be
other

reasons. But the main question is:
why was the capacity of the canal kept at
40,000 at that time? Why not 60,000,
45,000 0r 50,000 as recommended by
experts carlier? The optimum flow re-
quired or possible or wseful must have
been the main consideration at that time,

SHRI CHITTA BASU The ex-
pert’s that 40,000 cusecs of water
was for the survival of the Calcutta

port had mothing to do with. . . .
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MR. CHAIRMAN : Pleasc do not

interrupt him now; you can have your say
when your turn comes,

SHRI KRISHAN KANT : The fact
is that the canal has been constructed to
take 40,000 and it cannot take morc water,
It means that all the facts and figures read
out by Shri Guha and others had  become
irrclevant when you finally decided in
1960 that we must have a capacity of 40.000
cusecs. New he read out one part of the
speech of Dr. K. L. Rao. After carrying
out the tests finally the Ganga ba
project was prepared in 1959 and when t
project came up for approval, the Plann-
ing Commission observed :

“The Planning Commission had
accfﬂted the project as being necessary
for the preservation of the port of Cal-
cutta and for its other side bencfits. On
the basis of general consensus of techni-
cal opinion the scheme was technically
sound.”

Even if there is suspension of the withdrawal
from the barrage during March--May,
even if there is zero discharge during March
—May, the Planning Commission says on
the basis of technical expert opinion that
the Farakka barrage was the correct thing
to be done. They knew this problem at
that time, The wio]e issue must be looked
in perspective. When water came for
the first time in 1975 after the agreement,
the whole of Bengal was happy and Amrit
Bazar Patrika said: it was a giant step
forward. At the time 11,000 cusecs came.
I do not know English, what should we
call when 20,000 cusecs came? A Gianter
step? We wanted at that time 40,000
cusecs throughout the year. Now we
are getting water for 10 months, or 8 or 9
months. So the question is one of two
months. We would be happy il we get
40,000 cusecs throughout the year. Cal-
cutta port is most important not only for
Bengal but for the whole of India. But
we are dealing with the people of Bangla-
desh. 1 am not interest in Zia. But
the people’s emotions are being aroused
against India. 1 would say that this
agreement has done one thing. [ am nat
criticising Mrs. Gandhi what the previous
regime did was done with the best of
intentions. They did what they thought
was best for the country. We have also
done what we think is best at this time.
There is continuity in the formulation.
What we could not got for 215 years, we
have got for 8 to 10 months in the year.
Is it not a gain? It gives water where it
was not available before, Another grest
achievement is it is a bilateral agreement.
We refused to sign under international
pressure: whether it is the United Nations
or non-ali Muslim conference. Is it
nota gain ?
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[feel it 8'a imp t achieve-
ntent that we have Bangiiadesh that
within the next three , we will have’
to work ont schemes bilaterally. We have
not agreed to include Nepal in this.  If we
are to have reservoirs in Nepal, Nepal
should have been a party to it. It is not
a party. We have made Bangladesh
agree to have a discussion on Brahmaputra-
Gl.nj‘acanal. That is also an achievement.
So. this agreement must be looked at in the
proper perspective.  Now the responsibility
rests on the Government of India to sec
that the spirit of this agrecment is fulfilled
within the shortest possible time. Another

t is the long-term view of the whole
thing. Previously we could not have a
long-term view. Now we can have it.

A rvchology had been built up in Bangla-

desh that they would not accept anything
less than 50,000 or 55,000 cusecs. Mau-
lana Bhashani wanm? to march to Farakka
for demanding 55.000 cusecs. But now
because of the reasonable attitude adopted
by the Government. of India, they have
agreed to a reduced quantum.  Also, the
obscurantist and rcactionary clements in
Bangladesh who were always preaching a
hate India campaign have been given a
sct-back by the signing of this agreement.
It would depend on the future wisdom—
not gencrosity—of both the governments
as 10 how this agreement is utilised to give
a sct-back to such clements, so that the
friendship between the people of Bangla-
desh and India may continue, whether
the particular governments may remain
or not.

The puint of Calcutta port has been
raised. If we look throughout thr world,
we find that river ports are losing their
eredibility. Science and technology have
developed so much that there are ships of
80,000 tonnes and more. That is why we
have Haldia. Of courst, we should not
mix up the issues and [ want that we
should do everythine possible for Calcutta
PoTt to remain.

I would like the Government of India
not to wait for three years but to stuart
negotiations through joint river commi-
sions so that even before three years, an

ment is arrived at for the linking

the Brahmaputra and Ganga, at the
shortest possible time. Even if you decide
on it, it will take 5 to 10 years to build it
%‘ You may startat both the ends.
t is the most important challenge.
Janata Party is committed to irrigate all
the irrigable agricultural land during the
next 10 years. The biggest basin in India
which can produce food is the Ganga
basin with 57 million hectares of land in the
in; and twenty million hectares are at
present being irrigated in the Krishna and

Waters af
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Godavari basins. No schemeé in the Ganga
basin should be reduced in size, but we -
should try, on the other hand, to get water
from Brahmaputra through adesh
and come to a scttlement with them on
this, and get water through
via Siliguri. It is important that we have
the Ganga basin, and increase agricultural
roduction. This entire agreement must
looked into from a proper perspective
of rclationship with the people of Ennl
and other areas, between the people of
West Bengal and Bangladesh as a whole.
In the present circumstances, this is the
best patriotic thing that the Prime Minister
could do; but the real test will come after
the agreement—when we see whether we
can come to have a canal agreement with
Bangladesh and get water from Brahma-
putra.

SHRI CHITTA BASU (Barasat)
Madam Chairman: | am partienlarly pri-
vileged to speak after my good friend Mr.
Krishan Kant, who posed certain  historical
perspectives before this hcuse  while dis-
cussing this particular motion. We are
clear that our party—and most ¢f the
Members of this House  view this parti-
cular problem on the basis of 2 fundamen-
tal premises, viz, first, to  maintain and
strengthen further the bond of friendship
with the people of Bangaladesh and sccond
to ensure the survival of the Port of (Cal-
cutta and its overall improvemeat, not
onlv in the interests  of Calcutta or castern
resign alone, but also in the  interests of the
entire nation,

When 1 take part in this debate. I am not
swept away by any cmotinn, Nor are we
in a position to discuss this matter in an
isolated way, divorced from the  historical
perspeciive. viz of the need for the people
of India to maintain and strengthen
the bond of fricndship  with the people
of Bangladesh--1 do not speak about
government.  We are quite conscious of
the perspective.  So far as myself and my
party are concerned, we made it known to
the Prime  Minister long before the agree-
ment was reached. In this connection,,
in order to put things on record, 1 only
want to quote a portion of the letter which
I wrote to the Prime Minister  on Auguat
13 this ycar.

At the outset I wish to make it
clear that we ar: in  agreement with the
Government, that the problem must
be resolved through common under-
standing and bilateral negotiations, and
also to the mutual satisfaction of the
two neighbouring and friendly countries.
We further deeplv appreciate the spirit
underlving the connsensus reached ame ng
the non-aligned nations for scttling the
issue hilaterally, instead of internatior a=-
lizing the issue.”
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I Wwait to inform my good friend, Shri
Krithan Kant that we are not divoreed of
ady kin4 of historical perspective and the
fuhdamenta]l responsibility that lies on
our shoulders in the matter of having
friendly relationship with our neighbouring
countries.

The question is : what arc the present
issues? In this connection, T would like
tomention the reply the hon. Prime
Minist'r was pleased to give me in this
<connection. Itsavst

“Thev have striven'

~—he me=ans the teim on behalf of India
who w=re conducting the negotiations
with the representatives of the Government

of Bangladeih-—

“They have stniven, and will cont’ nue
to strive, in terms of their brief to seek a
<1’ fastory solution. We are conscious
that we have to take care of our national
interests, including the  interests of
Caleutta Port”.

“Now the question is. the House should
understand, what really  consutute the
national interests and the interests of the
Calcutta port particularly, in the given
<context, The given rontext is of sharing
of waters between Bangladesh and Indi,
and in that matter, I would like to poinmt
out, the national interestis to secure 30,000
~gusecs of water through out the yrar for
ensuring the survival of the port of Ca)
cutta,

The mover of the motion. Shri Samar
Guha, traversed a long range. Therefore,
T do not like to repeat them. All the
sam=, in order to replv tn the question or
the point raised by Shn Krishan Kant,
may I request him to take pains v go
through the rrports 1 mention? 1 may
mention the PAC Report of 1075-96 and
theBrochure published by the Government
of India, External Affairs Ministry, regard-
ing Farukka. If he wnuld laok at pages
4 and ;5 of that Brochure, he will find his
own anwwer. Then, would he kindly take
the 'pain rof reading or consulting the
repart ol Dr. Walter Hensen, his report in
June 1947, his report in December 1962
and azainin ts*h Novemher 1071 ? Then
‘I would mrntion the Farakka Barrage Pro-
ject Revort of the Ministry of Irrigation
and Power, 1958 and 1961. the Report of
the Specialised Hvdraulic Department set
up by the Calcutta Port Commission in
January 1962, the reportof Dr. DV Jogle-

“kar, Dirsctor Central Water and Power
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Rescarch Station, Pooma in January 1
and many other reports.  Since I dog
have enough time, I would hand over
him the I'st for his consultation and for
his benefit. 1If he goes through them, he
will understand that 40,000 cusecs is the
irreducible minimum  water required for
the survival of the port of Calcutta.

Lastly, I would onlv mention the sperch
delivered by Mr. Jagat Mchta in the Poli-
tical Committee of the United Nations.

“‘Mr Mechta said that throughout the
period of de<igning and construction of
the project great care was taken to
ensure that its operation did not have
any adverse effect on  Bangladesh.
Fxperiments and  independent experts’
opinion establish that y0.000 cusecs of
water was required to achieve the pur-
pose which would still leave adequate
flow of water tn meet the reasonahble
pre<ent and  foreseable  requirenients
of water of Baneladesh.”

He speaks in favour of continuity of
Government. while \r. Jagat Mchuta. the
then Foreign Secretary madr a «tatement
before an international body only a vear
before, on 16th November, 1076, clearly
indicating that 30,000 cusecs of water was
the erreducibic minimum  required
for the survival of the Calcutta port,
Therefore. it is in the national interest and
in the interests of the Caleutta port that
this should be taken note of.

Let us also at this stage listen to what
virtually amounts to the dving declaration
of the Calcutta port.

Until 1936 the occurrence of bores in the
Hooghly was restricted to about 4o days a
a year. At present they occur on more
than 160 days. In 1938, ship« of a draught
of 26 feet could use the port for nearly 300
days in the year, but in 1961 it could not
be opened tn such vessels for even a single
day. The port hanlied onlv 7:5 million
tons of traffic in  174-7% as  against 11
million tons in 196¢4-65. The volume of
trafie handled in  the vear 1974-75 was
much lower than the total capacity of 13’
million tons, -

T am not opposedd 1o the  agreement as
such, but the qurstion remains that, having:
fnview the interest of the Caleutta port and
the interest of the nation as a whole, some -
alternative arrangement has to he made, -
In that conncction also there is no poditive .
commitment from the side of Bangla Desh.

I onlv want that there shonld bhe ade-
quate provision for the availability of head-
water at Farakka for silt clearance. In
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that connection I want to point out that a
study by ithe River Research Imstitute,
Pooua,in 1970,complained that apart from
the Kosi. ak protect in Bihar, Uttar
Pradesh's irrigation, schemes were with-
drawing about 30,000 cusecs from the
Gania. The 124th Report of the Esti-
mates Committee has als;;ated: :

*The CJ‘J‘lg'lil.‘lt“t :bte th:t-the Gove-
rn ment would not agree for any project
which" might aff~ct the Farakka Barragr
Project. The Committee recommend
that all possible precautionary casure
should be take well in time to avoid any
possibility of damage to the Farakka
Barrage Project.”

I am very much in favour of Rihar, U P,
Rajasthan and other States getting ade-
quare supply of woter from the Ganea
so that irrigation purposes can be fulfifled,
but vou eannot save the port of Calcutta
alier signing this agreement uniess there s
a passibility of further guantity of water at
the Farakka point.

You would alse note that inyeply 1o a
question of mine on the 51h of this month,
it has bee y <aid:

16brs.

Alr-ady, six projects have bheen executed
or given clearance by the Planning Comi-
misgon. Still,cleven projects are awaiting
clearance. 1 want that the projects which
are cleared should be executed early.
Many more projects ought to be there 10
meet the needs of Bibar, Uttar Pradesh,
Rajasthan, Madhya Pradesh, etc. But
Farakka dies; the Calcutta Port dics.
There should be a comprehensive plan 10
sce that the water is properly exploited to
meet the peeds ol Farakka and other re-
gions also.

I would conclude by saying that the hon.
Prime Minister and the Government should
consider the alternative suggestions which
1 have made in v substitute motion, |
have mentioned that same  alternative
arrangement his to he made if the co mmit-
went of the hon,  Prime Minister and  the
Comunitment of the Governnient is to be
honinred by wav of protectine the anterests
ol the Caleutta port and the interest of
the countey as a wheie. T hope. the Go-
vernment will give consideration 1o the
Substitute motion that 1 have moved in
this ]’lnugp' v

&

SHRI YADVENDRA DUTT (Jaunpur)

adam Chairman. I rise to support the
Farakka Agreement entertd into by our
gmmmem and the hon. Prime Minis-

-

"' Farakks (M)

1 have been sitting here and patiently
hearing the speeches of my hon. friends.

can :?tlz make out the motiﬁml
points w are very common everywhere
in this bot country. One is that my hon.
friend, Mr. Samar Guha, has asked :
In whose interest the Farakka
Agreement has been entered into ? May I
humbly beg to draw his attention to the
situation and our relations with Bangia-
desh after the death of the late lamented
Mujibur Rahman ? A sort of wall was
getting between us. The reactionary ele-
ments were active in Bangladesh. As my
hon. friend, Mr. Krishan Kant, has just
now said, there was a threat of 60,000 to
70,000 people marching towards the Farakka
Barrage, The relations between the two
countries  were embittered.  Gradually,
a position was being built with the embi-
ttered relations and hardened paosition
that tlie matter inay have gone to the UNO.
Have you furpotten the bitter lessons
of Kashmir in INQ ? Even our just cause
has been denvunced. Even for our just
cause there have been vetoes from our
friends. Do we want to repeat that very
sad experirnce ?

Our hon. Prime Minister by this Farakka
Agrecment has by one siroke washed away
that hardened attitude. That is one of the
greatest  gairs of this arrangement. We
have now started talking.

A lot of noise has heen about 40,000
cusecs or 50,000 cusecs of water and various
export committee reports. I do not wish
to go into these figures. There is a very
famous proverb : Too many cooks spoil
the broth, Teo many experts never agree.
May I remind this House of a very interes-

ting story ?

SHRI SAMAR GUHA : Here, ali
the experts agree. That is the difficulty.

SHRI YADVENDRA DUTT : For Mr.
Samar Guha’s information and for my
hon. friends information, mav I point out
what the project report savs ? It says,
20,000 cusees of water,

May T again quote Man Singh Report
which said that Calcutta port can work
on 24,000 cusecs of warer ? Here, there arc
too many confusing reports. Whom are
you going to believe ? There is a famous
story in this country and a fact too, that
some experts said that Dalda when fed
to rats miakes the third generation blind ;
the next day, we had a report in the press
that Dalda had all the vitarins and the
fifth generatio n will become giant. Whom
do we belicve ? The only thing to believe
is the practical approcach and the prags
matic approach.
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[Shri Yadvendra Dutt]

Now, may I for the information of my
hon. friend, Shri Samar Guha quote cer-
tain figures of November 1976 to Septem-
ber, 1977 about the number of ships that
bave come to Calcutta port. The Calcutta
port never took ships of 35,000 or 40.000
tonnes; these were  7,00010 14,00  tonnes.
The lean period is April to May ery year.
Even in that lean period with 20,000 cusees
of water, 67 and 161 ships of the TWG
7,000 1O 14,000 tonnes came there.

I can assure my hon. friends, specially
from the West Bengal area that the Janata
Government will not allow the Calcutta
Port to die, but they must remember one
thing that Calcutta Port can never be a
deep sea water port. The entirc  trade
of Calcutta has been hit by onc latest
development. Shri Jagat Mchta, Forei
Secretary’s h in he vear 1976 in the
UNO has been quoted here. But have we
also seen the other side of the picture ?
The modern international shipping trade
has taken a different pattern altogether.
It is now not the pattern of small ships—
tramp ships— of 14.000 to 20.000 tonnc
~apacity. it is now the container system of
$5.000 50.000. 60, 00O tonnes ships or even
a lakh and above that. For that we need
very deep sea ports. The problem of
Calcutta port is silting. not 20,000 or 25,000
cusecs of water. Who brings the silt 2 Does
the Ganga dring the silt ? [t comes from the
sca, what they call in West Bengal, the high
tide and rushes into the Calcutta city it-
self.

What the Government should do and
T would request them to do and [ believe
that the Governmenr has already a plan
of desilting the entire Calcutta and Haldia
ports,

I have been asked, what advantage have
we got out of this agreement. Mav |
for the information of mv friends quote a
few facts :

“Whercas no water was flowing from
April, 1975, there is now going to
to be steady flow of water during the
year. India will be able to aw
between 35,000 and 40.000 cusecs
from Junc to January. In the re-
maining period of the fair weather
flow, India will draw 32,100
cusecs for 64 days and 22,800 cusecs
on an average during the critical
Wi“l of mid-March t0 mid-
May.

would not like to make any comments
on it, because foreign policy is a continuous
process.

Now, further,

“With  the i of

The project will f::iligte lnhn]:ch n;\:-l
gation along the Ganga w
declined owing to the silting of the
Hooghly river and almost complete
absence of flow in it during the dry
months'’,

Now, may | for the information of my
friends indicate the economic advantages
which we will get ?

This is from the ioint Indo Bangladesh
Declaration :

“i} A cement plant at Chatak in
Bangladesh based on limeston
from Meghalava in India.

ity A Clinker plant in Meghalaya
for supplying clinker to IkngL'.
desh.

(iif) A Fertlizer plant in
for the supply of urea to India.

(i) A Sponge Iron plant in Bangia-
desh based i

on the supply of iron
ore from India.”

Have we not clinched a part of our old
country which-1 would not blame anyone—
due tocertain mistakes has been takegrawny
from us and which has been united with
us hythis strong economic link. Is this not
an achievemnent ? I think it is an achieve-
ancm dw“hii:h the :di:n:h?m‘“ and the
oteign ister entife goverd~
ment of India should be proud and they

should be thanked ......

SHRI SMAR GUHA : Proud ower
the pyre of Ca cutta.

SHRI YADVENDRA DUTT : My fri~
end, Mr, Samar Guha has said that the agte
cmthpo&licaﬂl.l!‘liltf:undm:ﬁt
e means. is our foreign policy '
afl ? Is it a foreign policy of gifting &
M?Omfordpblkyhm-dﬁ
but keeping our interests well to the ’
We cannot sell our interests and the Prime
Minister has not done that. He has been
called an & . 1 fail to understand.
Where is the wemcnt ? Who has
been appeased ? Appcascment, as I un
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derstand, Madam, is gifting away some-
thing dor nothing. The Britsh appeased
in the Munich the Germans by gifting them
Czechoslovakia to gain time. But here we
have gifted awav nothing. We have given
them goodwill and we have got goodwill.
To call us appeasers, Madam, 1 fail to
understand. My friend and my senior_and
esteemed cclleage, professor Samar Guha
could call man)cmrs. I can only remember
our Prime inister's Qhitcr  dicta one
day that professors arc never precise,

My friecnd has said, ‘What is the basis
of our agreement ?’JHave I not made the
bazis clear ? Economic gain to us and eco-
nomic gain to them goodwill and further
strenghening of our ties.

A great play has been made about
Zia's government. Granted, it is a military
dictatorship. So is Iran. So is. Gadaffi's
regime in Libya. Do my firiends here want
us to play the role of a moral policeman of
the world No. Madam, because with our
present economic strength and with our
developing sense. we should not have
that idea. After all a people will get the
government they want. You and I cannot
change it. How would my friends here and
there like some of the dictatorships of the
socialist countries saving. ‘How darc
India turn ino a democracy ?* Will they
cnjoy it ? We will protest agzinst it. Si-
milarly mav 1 not ask a similar treatment
from: our hon friends here to governments
outside the country ?

MR. CHAIRMAN : The hon Members
tine is up.

SHRI YADVENDRA DUTT : Please

give me len minules more.

MR. CHAIRMAN : No, Please. Only
twu more minutes.

SHRI ATAIL BIHARI VAJPAYEF :
You can give him some of my time.

SHRI YADVENDRA DUTT : The
Foreign Minister is a bachelor and he can
alwavs oblige a married man ....

(Intirruptions)

I hope we are old friends and, therefore,
we can cut a joke on each other.

SHRIKRISHAN KANT : Not publicly.

SHRI YADVENDRA DUTT : A
public joke is morc welcome than a privatre
joke. A private joke is more dangerous.
My friend mav not know about it.

Madam ase we tcw:lay the role of &
moral palicesnan ? We have our interests.
They are primary and they arc absolute

3031 L. 8—10
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and essential aod that has to be-guarded
at any cost. Every country is frec to have
a government they like. Outside this House,
in the Chandni Chowk chowraha you can
talk any amount of Bhai-Bhaism. That does
;&t matter. But wh;t we gy here i:ll:dt:]h

usc, we must say that with responsibilit
because that will have weight Whncvc{‘
wc say on the forcign affairs we must say
with a definite weight and a sense of res-
ponsibilitv. So to say that this agreement
made with Zia is bad—I do not agree.
Some of my.friends have brought round one
saying going around, that Zia’s regime will
fall in a year or two. I do not knew. If he
is a Jyotishi I do not know, but in Delhi
I see 2 lot of Fralishis being welcomed by
a lot of people who make them dapce. 1
do not know who falls and who gains.

It is for the prople of Bangladesh to
decide and nat for us. For us, what is
rysential is our talks or bilateral arrange-
ments, And the princigle for which we
have stood for so long has been vindicat-
ed in the Farakka Barrage Agreement
with Bangladesh. May I now humbly
draw your attention to one thing? ¥ think
you may have scen all sorta of things
practised in the Middle East. The results
have yet to  be seen.

Madam, we have been asked bv hon.
friends here about the Brahmaputra link
with Ganga. I will say this with a full
sense of responsibility. As a humble
Member of this House, I am sure that this
link by canal has been talked about and I
am sure that although it has not been men-
tioned in the Agreement specifically,
it is understood. I am also sure that g
en thegood will and due time. our Prime
Minister will be able to ajhieve this. There
will be a definite link between the Brah-
maputra and Ganga by a casnal which will
enrich this country in all wavs,

SHRI SAMAR GUHA : In how many
years?

SHRI YADVENDRA DUTT : Well,
I ask Prof. Guha inreturn what is the
number of years of anation’slife.

SHRI SAMAR GUHA : Have vou any
idea of siltation in any year during the
lean months?> Have you calculated that?

SHRI YADVENDRA DUTT : Prof.
Guhs, it seems, has calculated the salinity .
of water there.
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SHRI SAMAR GUHA : In the whole
of Calcutta, the people are living on saline
water only. And crores of people in
Calcutta now drink only saline water.

MR. CHAIRMAN : Prof. Guha you
had your say. I do not want any interrup-
tion as far as possible, We have very
little time. And he is wanting more time.
You are taking away his time.

SHRISAMAR GUHA : You are enjoy-
ing , Madam, the game. Thisisagamein
Parliamet.

SHRI YADVENDRA DUTT : My
hon. friend, Shri Guha plays the game very
interestinzly, If I may say so, it is
like this. I quote here a Hindi couplet.

ey ¥ | A <4 P A
wag 7 wife azwrt 1

The translation of it is that vou have
reached the age of fortv. Bu, still. you
have not given up the childhood.

SHRI SAMAR GUHA : 1 remain my-
sclf a s a child in the last days of my life.

SHRI YADVENDRA DUTT :
My friend Shri Guha talked about the
drinking of salt water in Calcutta. I have
just read out that by this agreement
when the water flows in the salinity is
bound to be reduced and Calcutta will
gct a better drinking water.

The protecion of Calcutta port is
a longrange measure. Governmeny will
take yp the derp dredging so that the
port can incrcase its capacity of the
handling greatly. With extensivn of peace,
better ships may enter the port

Madam, with these few woras, 1 again
with all the emphasis at my command
beg to say that in the given circLmstances
we have softened the hardened internatio-
Nalattitude towards us but at the same
tim., we arc not sacrificing our natjonal
fnterests. We have been  able 1o
soften that attitude and oprn up the
channel of communi- cation and con-
tracted certain give and take for our eco-
Bomic benefits. We have again built in
thaat part of our country our economic
ties and Farakka arrangement/acreement
tis an achievement. With these frw words,

» I support the agreement in its
entirety.
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SHRI TRIDIB CHAUDHURI (Berham-
pore) : Madam Chairman, I am a liftle
hesitant to speak after the grand loquent
support that has just been given to this
agreement by our estremed friend, Shri
Yadvendra Dutt.

The problem as T see—howsoever,
dismaved we may he about the future
of Calcutta Port—is that we have entertd
into a solemn international 2greement
and into a commitment to reduce our
claims of withdrawal of water at Farakka
much below 40.000 cusecs which was the
absolute minimum according to the opin*
ion of all hvdrological experts. national
and international. consulted so far for
saving the port of Calecutta.

Madam Chairman, much is bring
made of the fact that while Mrs. Indira
Gandhi's government was satisfied with
an agreement for withdrawing only 11,000
to 16,000 cusccs this Government has
at least succeeded in persuading  the
Government of Bangladesh to agree 1o
India’s withdrawal of 20,000 to 21,000
cusecs for thirty davs of the leanest period.
But it is convenienth forgotten that the
Agreement was for onlv one yvear and
it is also conveniently forgotton that in
1976 we could withdraw— because there
was no agreemong=-4n5,.000 1o 4(:,0(10
cusecs. The comparison really should not
be between that one vear temporary
agrecment and the present
agreement. The conparson should be
in the backgraound «f the universally
accepted technalocical opinion of go.o00
cusees as the atwolute minimum for the
saving of the port of Calcutta. The pre-
vious speaker made fun of Pref. Guha
when he said that it was a political agree-
ment, But mav I rmind Shri Yadvendra
Dutt that Prime Minister himaelfl haef
referred to this lact in his statement
before this House and stated that

“hon’ble Members should  also appiee
ciate that negotiations involved not
onlv the sharing of waters between
thr two countries. not only augme-
ntation of its flows bur also the
political imprrative of improving
our relations with our closest neighe
bour, which i: an acid test of the
cflectivences and  credibility of our
entire foreign poliey.”

So it is really a case of technological
opinion of hydrological experts being
throwr.n overboard. for a political reason
for a political imperative, the imperative
of an imaginary cxpediency, of trying
fo appear before the world as if we were
having a friendly face with everybody.
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I do not know what that means. Really
the goveknment . placed the interest
of Calcutta port on one side and the
interest of its international image of
friendliness and accommodation with
neighbouring countries on the other side
and weighed the two and then decided
in favour of its bright international image
and that was why this decision was
taken.

Otherwise it is absolutely difficult
to understand why our Prime Minister
should go out to defend this miscrable
agreement on sharing waters at Farakka
with an argument that in a situation of
the kind that prevails in the lower Ganga
basin where in the lean scason there is
not just enough water to meet the requirc-
ments, If there is not enough water to
m-el the requirements, why should our re.
quirem=nt b~ sacrificed for thesupposed
requirement  of  Bangla Desh. Actually
hydrological cxperts and inter-
national bodies that had gone into th,
question of  the  quantum  of watep
required by Bangla Desh, had a differen,
view. Everybody knows that Bangla Degh
really suffers from surfeit of water, nnt
from paucity of water, In that backgroyng
it is difficult to understand why 1he
Government agreed to surrender more
water 1o Bangladesh. Suppose that what-
ever quantum of water is available js
not eaough to meet the requirements of
both countries, why should we agree
to give a larger proportion of water for
Bangla Dosh and take a small proportion
for ourselves ?

I muw he=re refer t the figures agreed
upm. During January I to January, to
the total flow reaching Farakka is 98,500
Cus-¢s of this we agree to withdraw 40,000
and we agree to give a larger proportion,
58,500 cusees to Bangla Desh. In the
same fashion for every ten dav segment
for these five months, we have agreed
to give a larger proportion of water flow
fur Bangla Drsh when it is known that
Bangla Desh does not have sufficient use
for that water. Howsoever it might have
built up its case, at least international
opinion was not hoodwinked when Bangla
Desh sought to internationalise this issue
and took it to the Islamic Conference,
United  Nations and  the non-aligned
Conference, Everywhere they were told
to negotiate  with  India bilaterally.
Fhee is no cvidence that international
public opinion was taken in by the clajims
‘©of Bangladesh about requirements  of

anga water. 1 do not have the time
10 80 into the varjous reports of the World
b k and other internatoinal bodies about
but r:ﬂ:,lrcr_ncnu of Bangladesh for water,
Shae re 18 no doubt about the fact
that in thls_ matter we have failed to keep
N our mind the interests of Calcutta
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port uppermost and we have unnessarily
agreed to and submitted to the claims
of Bangladesh for a larger proportion of
the available water, with the result that
what we have agreed to take what will
hardly enable Calcutta to survive,

Very much is being made of the possi-
bility or likelihood of Bangladesh agreeing
to recycle the large flows of Brahmaputra
water through a canal to be constructed
mainly through Bangladesh territory to
join up with Ganga. If that could be done,
perhaps the problem of Caicutta would
be solved, but the fact is up till now
Bangladesh has refused even to discuss
this issue, Even il they discuss. there is
the question of finances. It will require
construc,on of a 200 KM long canal
through Bangladesh territory, It will
also require. for controlling the larger
flows of water to be recvele from Brahma-
putra through that canal to Ganga,
perhaps the building of a bigger barrage
than the Farakka Barrage. As for as we
know, without meaning anv disrespect,
I can difinitely assert that Bangladesh is
not in a position to undertake the financing
of that gigantic project, even if they agree
to it. So, ultimately we will have to go to
some international financial agency like
the World Bank and so on. We know
ultimatelv at which countryv's behest
the World Bank’s politcies are decided.
Pertaps the World Bank will step in and
perhaps the United States also will step
in. No hon. Member has referred to the
fact that the one countrv which came
forward to congratulate us on the conclu-
sion of thic water-sharing agrreement,
was United States. So, I can well imagine
that the USA and the World Bank would
be verv much interested in having their
grip over the economy of the castern
sub-continent of India. both in Bangla-
desh and also over the Calcutta Port
and the Calcutta hinterland. Farrakka
and so on ; and that is the meaning and -
sienificance of the congratulations that
our Prime Minister received on  the
conclusion of this agreement from Presi-
dent Carter.

o dae ow e (freht |22)
aarafr 78T, § X £9 wug faal ¥
WUt g FS AnN Y A
ol N IqwEz wg ¢ IS
/e ¥ ag wEr & 2w & fedi W
A w1 faar mav X g9 S0 A
g Nt wy fE wifs dE7 Ao =@
THEIT X WG g ¥ g A 9
wirg o N oz som wfgg
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[sit wa< A1y Wea]

w1, xg TE fwar | awafa agrear,
#g WY Ogi I TFT W WK NaE A6
wgr T f& wwwE QO f awEy
aga «d §, Tg T I KT FY ey
W dmE F W wr oAy freew g
AR ¥ gk W & fga
w oWt Zm oogwr ) @ W O#rE
A Tg T  AfER FET A ol ag
wn afi fear fae <@ & sfeg afi it
TftdE Y & are I TATT Ay A v
wrewr gur av, W fadw w3
¥ CH AL H FE AT TG FET WA
T e s gy sfem afi Soiv oy ooy
Fenugtfe sfemE e 2m &
fen ¥ 1 g8 fom mn, ag % A
foar war ¢ dw S oy ag W9
far ar

qurafe #gear, AW 3@ ¢ 5
FO AW A 0 FIIE aT3A 7 7@,
O AN T ATEACHF AT X T
o g@ Wil ¥ wfsareat @€ | &
wuwen g fE o A ard @ g
AEIE, T, ag A FT AT 2
T W AR N N W
e §, 39 97 je faAw @
TEIg T ® 39 33 #7 el
g 7 drwar Tifzn 5 2o w7
feaammz . st 47 oF fra #g 72 4
fr I g wuw w A 7 g A
¥ ad FY WL qg OF qreNfeRd oHiae
1 F 3T e qEdfeea § @ gET
& Qe fagr mav 1 a8 &F aa 20
wfaT 7g e seaafes i
8 W s g fr wrew
WA WATHITR ¥ T T & qng fuaar
& W TG AEAT @ I 0E-OS

T AE ANATC JOARTY § &7 gwT &/
MY T TR E, T T Fer W
&Y, T} g AT, I AT o R
g Wi 2w & 1 gt agt WY feaat
&, 37 1 enfgm wrfgen geare oY
FT T8 FETT T | O FY 7T
g f& @ aF @A W g, 9
wE qgd awm ¥ wWiw ard, A | qw
¥ at # fa3fwgt saqy famme 70
aq & & gurareeal ' qfir ar
FT WD & FErwEAT €1 qfer, a1
agr wrew gt ar 3% f5 qw wm @
T® qTg q WAL ST AT {1 ST AET
* A g Ak @ f& oaEw o agr
gee & fagw Afr |1 QA 1 9
T8 A oA Y wafa 7, d w7
gear g wEr A foaeft eafeaat
N 2 Iad feeAt FvFT T WrAE
30 "1 # WY AT Y § W7 EA IR
F oRT oM™ ¥

gar fagw wa 2 faq & @t &
ag sawet o FgAr wfen 1 I
oF 7w 4g g ¥ W7 OF I gar
g gt ¥\ o el WA aF, awl T@
N gl F AT AT A7 A ofa-
fpqre  anrETadt @ 9gq &1 ey
IqR oY Am € AT T X g
aft 2wt A gAT T E A wAE A |
A TAwRiA §B T LN & AvAd
7 oT FY AL FE A KAT ™Y Y
7 mfge sfgear @ g7 At o
@ ¥ ag cfvae f 3 1 OF w0
AL

ag 3t% ¢ % oF qumd & ady
AN 1N agT T g N
aWr g1 @% T ar 9w & gw fomr v
%8 F & Fga {5 agt 9T @AW
FT 2 | ag q HY A & AHAT L.
Fe AT, o Qe ¥ | v,
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& gawar § s o qoadfa & mR @

iz w1 gw W@, T gfewm

¥ qaT T 2@ q1 gH WA g fE

7z gawT T fga i 8, 58 ¥ TohE

i 78 g & |

weAs wgieaT, ag Fg1 w4t f®
T A7 99 fadg 9 ¥ 7 99 TV
W Fg4 4, 7 WA 4 77 & A 6
ggu\n:gﬁr% | T 3T & | TF ATHEATT
FAA AL AL\ OF g AT A
afamagm AT A qA N
7@ §1 Fa 9 faqe @ a1 A1 agA qel
F Arg arETa Afadi §1, 39 T Q-
%1 fefearem fean @ ar o
wa 99 ag0 A TIA ¥ Agl AT wW@IT g
Ft w7 qTETT K Aifadl % I 7 9
AT T AGIE | AT 7 AN A1 AfoweH
F ot gAY @9 a7 F A1 IR HIEQ
Afadi % at ¥ ag Ar=qr 9@ f*
F 31 fza w & av adi, 3a@ fadwr &
T TAIE 9370 | Ia&%! 39 AfAdT 93
Iqq7 q2A1 & foaFT gw 97 FT IO
fza & wwra g

wfaa & ag #g1 & feg dar< g
f& gart qgmA w&@y Y 7 W qrAddy
S Ao faEw gy £ W7 A A
F ar qfvirafagi § amy ™ T F,
2w % fga @ W1 £ €4 a1, ag fwar |

/AT RERAT, ATFET g8 ATHAT
T AQ AT ? WA Y qET W AT
A AT § 1 ) grav an | OF qFT
T2, A ;eI aeeh W7 qg W
FHT 9T €Y W Ty | W gRIR
W ¥ gfagia & G1€ ¥ oF wAw g
S oW § @3 w7, fen fedy dnd
¥ 3G & GENTT U & 1 TE ¥ fAT 78
ATHTT 7aTE oY qrr @ WX W T
AT AT X A o e o
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g foar feey ot wfes a7 Igd
wfEr &, IR )@ IwAT R, w7 Y,
T AALHT Y, TE & GAKTT A( T )
g9 gy ¥ % g9 Aqd) |ag woE
H ISFL GAATT | ATLA 9 40a & fqa
I+ & & g0 wod odfedi & am
qIAY gaeamt &1 o drve A
FF T ZH A8 g & v wrd qww
M ATHLE, ATHIE TZTANAT  TAAT
HFT & A AT ® AMWST §
I T 2 |

g FT T g e agr fafezd
a=r g fear feex &0 &
famm @gE ¥ fedr #89 F MU
gIT A IR E | WSS g A
38 W & fAq 5 G0 R 3199 2w
F AU gnm ) =1 3 @R "ARW
T oqerwe % gEdY g fw g am A
s & T g1, fFw g &1 fagw
g7 g% TH W IWA TE I-HFXE
Jrar WA @ ghar & am
et # ww fafeedy feadedfuw 2
Fgl A% AW AT FGT ! AT A,
w8 & § W g & (s )
9 THTREY wIT wEd & g Aafew
wrrRt S/ gErd aformen § o R
gafae g TAT 3 o werT 9T
&1 & i WA agi WY 2
FHT wAqT AET T AR § @ @Y
g 8@ IT& v ¥ mw Af
arfgg |

Y qANGEATT T FAwT AW FT
frafor fFor | agdwam g Afsw
IEF aw I wr fwar P oard
afafersr ot Wt @7 w1 faa,
EN AT FY I F TV FEAT, WATAT-
qat w1 ¥ #¢ fagr | WU A www
& mg ? AR far widy s of
dt Ift qeg 70w oaew T Q)
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Jgk v F & off o g fE @
Taw T fgT | ¥ W WY 99
fagra T *7, woely swofa w7 e

# amgw wvvr g f& W &
gl ¥T TF €T WO &Y, AT qE
uTEAT, WA ¥ A 97 @ ¥ 6
FE & faars svaat W ¥
ag S5 T Y O W e
M ¢ wF gw aofadi ¥
ay gfifefadt ez 9§ = 3¢
g1 g = & faars frega @
fe ammry faare a1 w7 T Ifw
AF agrwr g A AfeE T
faares fosrgr ot | g =g fEv
it w7t 7Y ¥ wnfge foory po?

TR ImE ¥ aw § gEfeg AT

& o mA AL & T
gfs Jux a2 ER @ A O famm
FTAT- a1fgg W17 EW ¥9 97 79 A
® W @ N ¥ QEETE & g
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¥T X1 IFT IqE WG ALY ¥ AT
g7 ¥ ag ox wrew Aifr § fow
% fau qoerr qurt e

& wftaz w1 qWeT w0
Tz dre mftae gur @ 1 X wfemar
qTRT 9T IART qTZ O A A
e oo meAT @ oA Ay
F7ETT ¥ HIQ ¥ ¥T FW K wAT
wifem o ot fred wm T g7
s wfgr | wAweT R €Y qnfy
¥ Et N1 fewr d femr g @
w g el R & e g e
o W FTeTT

SHRI P. K. KODIYAN (Andoor):
Madam Chairtnan, lisicning to the spee-
ches made from the other side in de-
fence of the Farakka Agreement, I
have come to the coonclusion that the
Government of India has surrendered to
the political blackmail of the present
Bangladesh Government.  More than the
ecconomical and social considerations in-
volved in thr whole question of the Fa.
rakka project, the Government have taken
into conmderation the question of good
nrihbourliness, That is what several
Members from the other side of  the
House have tried to prove.

I do not think that a change of Go-
vernment will bLring about a change in
facts. Of course, a changr in thr Go-
vernment will bring about a change in
policy. Since I have very little time at
my disposal, I do not want to go into  the
difficulties of the Calcutta Port, ete.

I waat to quote from a speech of Shri
Jagat Mchta made in the UN Political
Commitice when that Committee was
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disciissing the Farakka imue on a com-
plaint made by the Bangladah Go-
vernment. This is what he said. 1
quolc H

“Mr. Chairman, whatever criteria we
apply, withdrawal of 40,000 cusccs
of water by India at Farrakka is
well within the entitlement of its
ryuitable share of the Ganga Waters,
It may be worth recapitulating  that
go per cent of the total population
in the Ganga basin lives in India.
99 per cemt of the catchment arca
of the Ganga and gi.5 per cent
of its entire irrigation potential lie
within our countrv. On the other
hand. the length of the main channel
of the Ganga in Bangladesh is only
140 kins.  The Ganga and its -
butnaries flow through a catchment
area in Bangladesh which is hardly
0.5 per cent of that of India. The
Ganga basin in Bangladesh contains
6.1 million actes and is inhabited
by 12 million people. In quoting
figures of the total arca and popu-
lations affecied by Farakka with-
drawals Iving in the Ganga basin in
Bangladesh the Bangladesh Govern-
ment app a1 o have ancluded the
entire arca and popuiation of all the
Districts of Bangladesh which about
the Ganga basin and not that part
of the districts which actually lLie
i the Ganga baun.”

Now. these are the facts.  'he change in
the Government conld not  have resluted
in the alteration of these facts.

According to the present  Agreement,
the Government of Inlia has been very
liberal in gwving the Ganga waters to
Bangladesh specially during the lean
perid.  Shri Jagat Mehia continues to
point out:

“The  disunguishc!  representative
of Bangladesh has stated that Bangla-
desh requires 49,000 cusecs of water
for irrigation. No details have been
given on how this figure is arrived  at
According to the data made avalable
to us, at present, only 1,000 to 1,500
cusccs are utilised for irrigating no
more than 75,000 acres.”

Now, since Shri jagat Mchta made the
speech in the UN Political Committee,

do not think that the Bangladesh Go-
vernment has given any further technical
data in order 10 strengthen its claim over
a demand of 49,000 cusecs of waler.

The purpose of the Farakka Barr
was dailting the Calcutta port and the
Hooghly river and stabilising the channels.
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Several hon, Members have argued that
this agreement had reduced India’s share
during the lean period, very much less
than what is required just for the junc-
tioning of the Calcutta port. Shri
Krishan Kant pointed out that it is only
a question of two month of lean period
for the rest of the year, India is going
to> have enough water. Bu, it is not a
question :ft' ﬁt\m months alone, it is a
question ve months from Jan to
May. I also do not ec'I m."awthc
comparison that certain . Members
sought to make between this agree-
ment and the agreement that was signed
during the  previous regime. That agree
ment was for a period of ten days in the
month of April and for thirty days in
the month of May, not even for onc year.
The prasent agrement will make India
to draw less water not only for a period
of twu months, but five months.

Further, this agrecment has also not
resulted in creating a good image of
India in the international sphere. Of
course, the idea of building good neiﬁ
bourly relations is a very laudable i
and we have to try our best to strengthen
our relations with all our neighbouring
countries but this should not be done by
sacrificing the interests of our country.

Nobody can deny the fact that Cal-
cutta port is dying and Shri Chitta Basu
went to the extent of sayving that it has
already made a dying declaration, I
do no tunderstand the logic behind the
agreement with regard to the sharing
of water during the lean period of five
months. During this five-month period,
India’s shate gets reduced from 40,000
cusecs to 20,500 cusecs in the month of
April, and then in the month of May it
gucs up to 26,750 cusecs. At the same
time, Bangladesh gets 58,500 cusecs in the
beginning of January for the first ten
days and then it never gocs below 34,000
cusecs in all the five months period.
So a much bigger share than Bangladesh’s

actual entitlement.

17 hrs.
[Shri Tridib Chaudhuri in the chair]

I want to point out another aspect
also. This sharing of waters under this
agreement was based on the calculation
that there will be a total 75°;availability
as per data observed between 1948-1973.
After 1973, that is after 1972-73, in the
last five years there are reports that
there has been an increased utilisation of
the Ganga waters in the uplands amoun-
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ting to on An average 1000 — 500 cusecs,
That means that in the last five years
the total mist have been  about
7500 cusecs. That much should be
reduced from India’s sharc because we
have already committed to give a parti-
cular amount of water to Bangladesh
under the present agreement. So, what-
cver happens. whether the total availa-
bility of water increases or whatever be
the developments in the last five vears,
we have to supply Bangladesh the amount
of water during this lean period as has
been agreed to under this Farakka
agreement. This also is a disadvantage
to India.

Lastlv. T do not know. When 1
heard several scnior members on this
side, defending this agreement and
particularly, Shri Kanwar Lal Gupta
giving an explanation. | started won-
dering how he has changed when he has
now gone to the Treasury Benches and
listening to other members also. I think
that some members arc capable of ar-
guing both for the accused as also for the
defendant  alike. Those whose blood
used to boil the moment they heard the
possibility of making some concessions to
our ncighbours whether it is Ganga
waters or some territory to our neighbour,
China.

SHRI ATAL BIHARI VAJPAYEE:
Territory?

SHRI P. K. KODIYAN : The possi-
bility of conceding as a sort of agree-
ml“‘.

SHRI ATAL BIHARI VAJPAYEE:
You are equating water with territory?

SHRI P. K. KODIYAN: I am not
equating. The moment they heard this,
their blood used to hoil. Of course,
every Indian's blood will boil. It is a
question of national interest. But the
same typ:l c;f people ar; not su’:::i tting and
giving sorts of e ations to
an agreement which has :pun-iﬁccd the
national interests. I do not know what
is the magic wand and whose magic wand
it is that has brought about this change.
This change is not in the  interests
of our coumtry.

1 disapprove the Farakka agreement
which has been con-luded between India
and Bangladesh.

SHRI A. BALA PAJANOR (Pon-
dicherry): With a mingled feeling of
joy ad sorrow we have to only oppomc
this Fasskka agreement.
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I take it, as I read from the satement
made by the Prime Minister as also by
the Minister of External Affairs, Mr.
Vajpayeceji. that it is a good thing that
we made an agreement with Bangladesh
because it is the goodwill that ceunts
most. As I said earlier, it was with a
mingled fecling the sadnes and the
feeling of depression being due to the fate
Calcutta port will have to face for the
coming three years duc to this agreement.

But, one thing I am h to see here
is this. OnIyn?hr Mcm‘t'reprr from West
Bengal spoke on this subject with an
utomost feeling because they are the
people who arc really hurt. I do agree
with good saviug that only the nation has
to feel for it. But, somchow or other,
I do not find from the Members of West
Bengal from the Janta Party getiing up
to support this Farakka Agreement.
«dnderruptions . Irrespective  of party
affiliations, all the Membrs from  West
Bengal spoke with a sense of feeling.
There is no question of not getting the
support from Parliament. I am fully in
agreement with this. Tt may not be
useful to have a post-mortem done on
this. I am happy to see that even Shri
Kanwar Lal Gupta said that after all
this lil'!fl‘ﬂ(nl is for three years and
after the period of three years, we muyst
start some negotiations with the Govern-
ment of Bangladesh and do something
for Farakka. But if you take this in a
technical angle, I wonder whether it
will save this port. In the lean months
—April-May—the optimum requirement
is 20,000 cus~cs of water. This is the
minimum requirement cven as per the
opinion of experts right from Mr.
Hensen to Shri Jagat Mchta who clearly
stated in the vear 1977 that without
40,000 cusecs we cannot save Calcutta
port. 1 do not want to go into the tech-
rality of it. We hive to sec how far it
will affect the port.

Sir, we know about Koovum river in
Madras. Shri Karunanidhi failed
to  have thesilt taken out from there.
Still the dirty water ates in that
river. If that is the position in the case
of small river Coovum, you imagine the
position of Ganga water in Farakka.
If you are not able to take the silt I am
afraid, the problem will be there and it
would be difficult to solve it. 1 am not
in agreement with the experts stating
that these are days of modern techniques
where we hatve to see large ships entering
the port. But once you allow it to dic,
you can never get back the Calcutta port
at all.

This is not a .r;.atlcr that in a few
years you will be able to solve this prob-
lem. It is a matter of future gensration.
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We have to be careful about it. T am
net blaming the Janta Government.
You are trying to have the goodwill
from this Government, 1 am afraid that
some mistake was committed by the pre-
viows Government. It was in 1969 the
very same members with vehemence were
opposing this agreement.  But the very
same Members did not speak a word
when Government conceded the Kacha
Thivu to Sri Lanka. They had failed
to understand the feclings of the people
of Tamilnadu at that time. Let us not
mix up that issuc. We have to see the
futurc prosperity of this country.  There-
fore, Sir, I appeal to Government through
you Mr. Chairman, to reconsider it.
Because, the agreement is, after all, a
docurnent but it is not sanctum sanctorum
that it cannot be reviewed. If you feel,
you can review it, In the meanwhile
we can also think about getting the
Brahampuira water and lcaving it in the
Ganga so that Calcutta Port can be
saved.

Whatever be the experiences, let them
come forward with such an agreement
or such a proposal or at least let them
give a solemn assurance to the ple
of Calcutta that it will be saved from
silt because for the vntire castern ‘region,
Calcutta is the main source of communi-
cation. I am in full agreement with
some of the Members when they said that
we should not cut the agrarian rights of
the people for the riparian rights. You
have to be very careful in these matters.
When 1 say ‘very careful’ 1 say that
certain mistakes are bound to happen
in a matter of this kind. Itis not a very
big mistake. But itis a vital mistake
which we have committed and we have to
rectify  that. Somehow or other when we
expressed our feelings, I find Members
from West Bengal expressed their feclings
in this afreemcnl very vehemently. 1
have a feeling that [ have a right to speak
because Pondicherry has benofited a lot
due to that great Saint, Arabindo be-
causc it was he who influenced the people
in Pondicherry. I have aright to support
the people. There are still many Bengali
people living in Pondicherry. Saint
Arbindo gave the spritit for us and led
the Independence Movement from there,
1 have seen Pondicherry port  but I want
40 see Calcutta Pert. 1 want Calcutta
Port to be saved somewhow or other.
Sq, 1 take it that it is a matter not only
concerning Calcutta but also  other
people.  In the solution of such matters
there should not be element of great hurry.
You have to solve these problems in a
peaceful and ealm manner calculating
the interests of the people concerned
-amd the totality of the nation’s progress.

The iows government wed to take
cvel‘yth:P;v-fur granted bosausc it had
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stcam-roller majority. The present Go-
vernment does not have a closed mind.
They have an open mind. We have to

congratulate the present government for
this matter.

MR. CHAIRMAN : Please, try to
conclude now. The time is very litde and
many Members have yet to speak.

SHRI A. BALA RAJANOR: Mr.
Chairman, you may give mc some more
time. I am the alone speaker from my
party and I am speaking for your cause.

MR. CHAIRMAN: Please wury to
finish soon.

SHRI A. BALA PAJANOR: Sir, 1
say that we bave to approach this prob-
lem in an impartial manner. In this
matter | suggest to the present govern-
ment to re-consider and, if possible, send
missions to Bangladesh.  Afterall they
arc also our kith and kin. I do not
see any difference between Prof. Guha
and the present President of Banghdesh
because they speak the same language.

SHRI SAMAR GUHA: Even we
fought together during the liberation
struggle for Bangladesh.

SHRI A. BALA PAJANOR: So, it is
casy for us to solve the problem.  Earlier,
we had the name of Pakistan. Now,
it is Bangledesh. It is better to  send
missions of Members of Parliament—
including Membrs from  West Bengal —
su that they can .arrive at some kind of
better agreement. 1 know the Foreign
‘Minister who is known for his long freind-
ship can create good friendship with
countrics like this. Because it is not a
question of reparing a right. I
went th h the entire agreement which
they sigﬂ there. It is not a question
of agricultural right. It is a question
of survival of human beings. There are
human beings in Bangladesh, in West
Bengal also, in India also. For that [
say that if you close Calcutta port, there
is no economic solution. It is not only
West Bengal, not only the castern re-
gion. The economy of the entire country
will be upset. To me it is a major port
and if that port is affected the entire
balance of the economy will be badly
affected. Take Cape Camorin or
Kerala, We have to feel that sense of
gravity. You should appraoch that angle,
not in the angle: there is no use havi
post mortem, the agreement has been
signed already. The Janta government
has an open mind. So, when you go with
an open mind, Baugia Deah will also
have an open mind to reconsider itin such
manner as net to wait for shrec yoars.
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Within three months it might be recon-
sidered. Especially April is coming.
Once it is closed it cannot be revived.
Let us prav to God also.  If there is onlv
20,000 cusees | hope they will not
be so strict technically. They should send
that minimum 20.000 cusecs to save Cal-
cutta port. Prav 10 naturc to be not
harsh. W= were hit by cyelone and
floods. Let nature be kind to them.
West Bengal people should be  saved.
Calcutta port should be saved. [ think
the Janata Government would b= kind
cnough to reconsider this matter. Theyv
mav send gow! will mision: they can
send technicians and experts but let  them
not confuse the issuss.  Let them solve
this issue.

Wt W T mﬂ(aama)

g TG FERAT FTH IJFAAINE
wadi * aH @Sl 1 AHA F7
foar 2 W 37 oo @3 mar 0
o WAWA ¥ WET 97 IR Ug
@ T ToAw T FT AT I
g §7 @9 w@Wefsamn
wr@ ¥ A oux fgrzd a3 #7F
ger  fFOT IO ) 9T IAT
@ FATST BT AT F | WAL AAAT

qy AT TEAT | wrrrr&ormzn

AT WX Qoq#osﬁow-am
mr @ H2X Ar ofY a7 TgEw Ay

At TR gEe, 1 A A frn

g T TR & AT 9T qART
o feare grar &, @ 9 ww &
L& R o BwEaw
T FT IINT FIE AT IO
Zara A WY EET AT w6
ot Sy sH fau gw aAem &
ARTITT § OF FJgT A OTHA A W
ax o Al wE fqu H gA @y
TATHT FT WTHILTE

g v ag ¢ fr gty fage
Hifx F wfaTar FTag wETw sAFL

agrey 7 favg =9 7 st faamar

FT e W R e §

A 7 Az FTommx 2 fraA
T FwET  F1 oFEEE g &
ﬂmmw-qamw
zqrﬁwwmw?amw
AT T g WTEAY ¥ qUET "7
IR

ar ga afear T @ ¢ fag fxq
wfgiga, $fF a7 FEmw
wTAE 4, gATY foa ¢ 3% A9 FHg
FETC T 11 EATL ¥R § 16 EATT
AR FT qaRYaT foar qr—aw for
AN ay afemi T @ ¢ e @
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TURY ¥ 9T 16 AT FAW ¥
QT FT 21 AT AT qTAY o Fermn
a1 ST HTT F3F § fF wAar g
AW MIT AT K ATAAT ATRAT
gfF a1 191 N ¥ avEw
wa fomer 735 $7 quwar faan
ar faan A1 gwr w1 oaw
qTAT ¥ 77 F7 Tf5EAE #11 7 femr—
97 feq o Fm o9 ? @@ Faw
sy g€ wfw Y A 4 afew moe
sfe o, a1 23 Ffear 71 v
ag Az fomy 3 g amwA
Fg1 ¥ (wwem™ )

SHRI VAYALAR RAVI : You want it
to be occupied? You are not a Jan Sanghi
now. You belong to the Janata Party,
Change vour thinking !

st ot e @Eit 0 & ogqeAr

g 5 39 g 9 e o
Fat 7@ frar o i gw 2w & g A
gam &7 fmr g 1 39 AWm @
st gfRTT Y & A o o @
&, gt T FRAT WY T o gh o,
YT =TT 9T AT FLEGT AT T
a1 W w9 afaar @ ® 9
(wraerr)

g WAATT gAY & AETEN F{
SUTET WS AT g | A A1 w
Ffam g1 s wH FAwaT OR
Ffar w18 grar gAY 1sfeR &
frg &1 ¥omr & a7 w7 I

asar g

w9y wg fF gEaT  gET WiaTa-
frafa gt T W wEx @ @t
THY a1 Y vy F <y g gf amr A
g femrmr g a3 ¥ aF g™
aw qgw wex § 1 wlw gm
ar-frafr wY Y oft gifr ag=a
LI i ]
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T FOFT A T F7aT H}I
qg SWHIAT 7 grav a1 & grar 7 &
FEAT A § B v agen F qret v
T w39 F fag IO WRw AR
fagr af W@ armd T &2
9 | wHfAU guar q e W@ awe
ol (T AEeN W A
FFME g AHAT g A1 IUT WM WA
fage a=i A1 &Y avY & 1 W@
I qZ TART 1 TAT § W FEAT
G T T FT WA W T
¢ fagre so< ww it 9t fad o
it g d ag werd #qy awdr
o7 AIHTL Jg AA7 F{T A7 TE—
gh T HWY TRg oA &1 gwfww
gaq wFg € ...,

SHRI VAYALAR RAVI: How can you
have a port in U.P. and Bihar 7§

§ wiw e &t o xE fag
% sz A g fFw I Ru AR
fge a=i®r g = ¢ fo g
FATHT F FET JT HAT AT
ﬂa? .

¥ gfurs g 7947 go, WA &
AOA A T @ wET
argar g fF I g ST g
¥ famm @ afge 1 w9
g ¥ W #T NH HAET A8
afer & S w3 I, afe Awcw
fle @ g A sAM ) I F
feqmr ¥ W oY & W AYAT 9% S
g AT AR A A e
far & waX IT AT § WA FE@T
argar g fe & gand wye welt S &
Iea ¥ favaw @ AR FHFR A
Fg =TEa g 5w o &) feafa
RN oA ¥ @y ge wig faaar av
Wi, ®@r ar agye Al F afaw
¥y ufes qt & fas-QisaT 491w
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[ e caTAfY)

T A wal afe wiaw @ wige
T FIFAT O € 4w G Wik ag

W98 ¥ U T AT FC W@ |

T wedl & Ay, gayfa Wy,

X | F gHaR W E

SHRI DHIRENDRANATH BASU
\Katwa): Supporting the meotion of my
esteemed friend. Prof. Samar Guha, I rise
tosay thatit apprars that the importance
of the Farakka barrage has not been
%mpcrly understood by the Government.

arakka barrage was designed at a cost of
Rs. 126 crores for the development of the
Clacutta port and for protecting it and

dor the development of the industries in the
eastern region.

You will find from the records that in
1962, there was a committee of the Calcutta
Port Trust—of which I was also a member.
Iwas the Commussioner of Calcutta Port
Trust. This matter was discussed with the
Central Government and written about
to the Government of India. We submutted

.scveral Fropo-ujs and explained the impor-
tance of Farakka barrage, clearly to them.
The previous Government also did not
complete it; and their actions did not

.come up to our expectations. The present
Government, too, has not unlerstood the
importance of the martter.

It will be seen fram the negotiations
that Government was going to appcasc
-Bangladesh at the cost of the eastern re-
gion, and of the nation. It will be verv
difficult if at least 40,000 cusecs of water
is not given to India, for the Calcutta Port
and the neighbouring centres for irrigation

pu . But as far as the Calcutta and
Halq;i:e’ports are concerned, the Hoogly

Swer i3 almost dry. Ganga in Howrah,

Honghly and nearby places has been silted ;
ing is not being done properly.
And it is also not sufficient, So, Govern-
ment of India should protect the interests
of the eastern region, the lgort of Calcutta
and the subsidiary part of Haldia by taking
.atleast 40,000 cusecs of water. Nothing less
than this quantity will serve the purpose.

Mr. Chairman, Sir, you are fully aware
that for export and import business, the
-emstern region d%u-:ls mainly on Calcutta
Port. And if the Calcutta Port is dry, West
Bengal .will go; the eastern region and
the nation as a whole will go. 1 would,
thercfore, appeal to the Government of
Jndia to.revise the agrcement. This is a
eccret agreement that has been reached
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with.Bangladesh to appeasc them: nothi
clsc. In Bangladesh ]t)hcrc is no dearth I::#
watcr because of Padma, Brahmaputra and
other rivers. More than 2 lakh cusecs of
water is flowing through Bangladesh daily.
Sometimes it reaches as much as = lakh
cusecs. So, I would request the Prime
Minister, the Minister of Irrigation and
Agriculture, the Defence Minister and the
External Affairs Minister to bear in mind
that by this agreement we have given them
a lion’s sharc. namely, 80 per cent of the
water.

Here I would like to  point  out that the
West Bengal Government was not consult-
ed at all. It was a sccret agrecment.
Neither the present Government of Shri
Jyoti Basu was consulted, nor the previous
Government. It should have been done.
In the end, 1 would again request them to
reconsider the agreement in the interest of
the nation.

SHRI VAYALAR RAV] (Chiraviakil):
I want to ask only one question. Is it a
fact during the negotiations the West Ben-
gal Government was completely kept out,
the former Chief Minister, Shri Siddhartha
Shankar Ray as wrll as the present Chief
Minister, Shri Jyoti Basu, and they have
protested and written letters? Why  did
yoit keep the State Government in
the dark ?

fgrt #1 ¥ fear §, o & awwan
ag ~EIA® TE EAT AT TER
arogt awi-& fag avevrercor Y a9
R arsaw g § A6 A2 Firer ofr-wime
a3 Iw A A W A #
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TaAY Mﬁ!ﬂ!?&l & at
@AY Y ¥ 20 AR T

ofr ehvr oo Hr gy W s
qr 1 ey 97 5 waar F foan
ew wrw & fgai Yy a= faar &0

SHRI ATAL BIHARI VAJPAYLE:
Sir, he stands corrected.

A X Iw A FE AT E

[T IR g HY oA F @
gt 1 s &1 faare faed 25
=i 7 W wfuw AW & I9RT g
a1 7g frazr ogy afeemm ¥
9 97T | q= ¥ J@ FERw &
wfer g€ oY amaw & Ay a7 fre
AT @ 1 I ATEIT X TR
gAFA ST S| R ag TERA
F1 ®E 1oy 7F 2 fF Smrrardr &
#ifm 78 & 1 e faae &=
AZY T | FAAT M IR WTHST WY
EAHE FHRA WO Wr 1 e
facer 3wt & AR § ag 9v S|
T WY qgt qF fF gArses Ae v
FA T gaTREr & 31F gfeave §
AT AT WTiETC 4 - e
Ffaagr &1 g7 9 ¥F foo wr@
g qwar 2w &1 o At s
aifer « guww § Ffeat & qurear
fast & v Z93 % fare w) woet
aradfy ¥ g & forar 1 99 §w-
Y 9T SrfeeE gAY gu, 39
g & av af freelt § A &, ~qum
¥ ar, A oy wg ol A R fE
daw wafeer FEgd awd Y &
IRt A AT # sywfeee Aw WY
¢ W A oY § o qe-facie A
Wt g mEmx ¥ AT oag AR
wiavarfer 7€t grft f ardr gfmr &

Waters at 28%
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Tga @7 AfEw g¥ ag A we
wrfge e sm og@r & €9 F dAERw
ot a1 ST HT IShET W
a ¥ zEr mEA ¥ wET @7 R FW
TTART W} AT FT AW AT | WA
TATIW  qTX AW FT AT FF W
IR AT IITAT T AT FAT gH IART
wTEATH} #1 #F7 AE ST wwfgo

qwTafy wErTa, 77 #3719 @
I FETT A gATIEE MR F 40
FATT FGAT AT ACT A oA W7 T I
gaT? GTIY XN FT v fear Far
2 IAFT TR 9T F ¢ AT ATAT S | TRV
FATA IAT IR &Y 7Y feaw wv, sty
AT wear 7 oY FgTw fagr v sw
Y2 FR HYAT T HAVLG FT &
T @ TR Y AT qIT AT § T 0GAr
T TGAT FAT &, HUAT T AT
AT g Y ot A wEr o fee
ATA FAT FAF &7 qTq ATSHA
T A | AFFT ITFT GAET XX AT
g 7% 2 f 7 Irefrer g, agdw T
HTT STT TEX F7 7%, ar § @ FRAT
fe wra A Fx "% FifF =W
EITC FAF O FY 9 ATT FEA A
I gW 7g ara Pt & o & A A
JATT qFA & & agr O FA 55
BT #F ¢ |
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[ wew fegrt e

AT A FATT TET § | Mo AT T
3 favx &= Y o ff w1 garm fRan
¥ dfeT gark & favww gawT TQ 9.

=Y wRT ug o F qEwT A& F AAAT
giroamr Ty dmr 2 Xy 9 g feard
T TT AT aF F i@ I

ot ure fagrdt Tt - wa 2N
¥B W AGT I ST @A AT
@ 2w F1 w7 @ f @fafady =g
@ 8, wefaai & fau ot 3§ arn
9 Tifzg, 8 3T F TR F
fau Wt A& o arfem.

W AAT UG AT ZT A AT |
€ afrr # o 9@

st wew fagrdt wwdgt @ dET AW
T W1 72T 2 § T/FT I ¥ W@
g | WTORT UF 1T FT $4TH T-AT EN |
FEH AARAIATF AT R AT A&
WTgTT 97 & I | IAfae guT wEt
W I v 7wy ¢ 5 waf
uTE dfF%EaN | TB AAAIE axedl
w fogma g1 avarg & wrew A
T afwerza fFan 2, sutar afasme
foar & 1 S1o 797 M7 Al Afew faedt
ol 3 w71 2 7 afoam i weitggwm
AT q AT AT FITAT A7 1, IS WG
A F A1 717 ;gaT a1 w1 foar
aq A FTA AT AT

% WA AT ;9 T ATAAA
TR IERTRI R

it wen fagr s 39 FAY
sy vt frard ar @@ Faq g
# w19 T8 foAar ag FgA ¥ FE OO0
Ty
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g st & frr sy v 1975
# 9t Tt guT @1 Ag OF ¥ & fag
q7 | TF {7 & AT WAOHT g EATAT
AT 9T | §T FH TRAAYA X4 §I7 F7
T graT At fres A & quela #71
I A8t fean s 7 aee et smar
oOF THAET F7F fAn mqreg ey
¥F HIAE FAT RAI7 TF QTS HAT
A fogT ar, 9nr w areh F7ETT f
Wit 7y fear ar. . o R A aE
GTOHT AF Y, THET TAT AIYHT AFY
qT. . . I¥S W qrow ary fagr qr |

17' 42 hrs.
[Mgr. SPrax«r in th- Chair]

W@ T ;1976 QT 40000
fear ar

Wt wew fagr(t ardqy ;- zEfAm
f& 393 safa & 1, 77t anf=
FAT 9t wwy #1 ffaar 7 g A
FT X ATAT A HIYF qTH F1§ AT AFY
a1 | FfF7 kg e g 7 few
WU 9T WITE A7 F %7 |
EATT FAF qF F71 A9AAT fofqm maw |
# 7z 397 Slo 7T Wz F A T 7T

g ..

st QWo W@ATTAN T : : WY
ITF! FATAR F7 |

N wew fagrd aTwdgy ¢ SAT &Y
fraze fear ag wwR™T AS9EAT F
qrg  feaT AT 8, TW A1 Y oeqTA #
W T foar mar f& g/ 9« 1 wraw
AT 9T, Th Ay qwey w1 w0%
T TG ¢ ) @ o o A aveerfes
g & W OF g g« & | AT W
¥ ftee fmar & fr <Al 3w faer w3
wi TF aregwA A # fag S
¥ wiferr £G1
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ag W pra gar ¥ fe f@-FTERY
gz forad sdwa, ey wqmar
1972 % g€ Y, f & oAy o g
T HIAT Weqqw wE K70 ¥ @
yTIr ¥ WKl ®Y W WTAf /gt T
saT &A1 ATFAT E —

“The Indo-Bangladesh Joint Rivers
Commission established by ‘the two
Governments in 1072 shall carry out
investigations and study of the schemes
relating to the augmentation of the dry
scason flows and of the Ganga proposed
or to be proposed by either  Government

with a view to finding a solution which
is cconomical and fcasible. It shall sub-
it the recommendations to the two
Governments within a period of three
yca“.lt .
% wzraar 2, fafza wdifrar ore uY
Mg 1 Fz AN w
qrATg wEeat ¥ gava fear & e owrea
# 9 §X7 7 T4 F7AT T80, 7R

ZH IET §LA KA |

SHRI SAMAR MUKHER]JEE
(Howrah). You sav that there is scope of
review of the agreement annually.

SHRI ATAL BIHARI VAJPAYEE :
The Agreement  will be  reviewed by
the two Governments al  the expiry
of three vears from the date  of
coming into force of this agreement

INF AR §: I F T2 o7 F1aT | AfFA
am d7 a¥ ¥ q@ #r§ 7% afefenfa
91 g &, @Y 3q ofefeafa &1 Wi
FNARY &7 €777 &199 & T FHA
FT &S GTIT ATIT KT TFAT AGT Y )

SHRI SAMAR MUKHERJEE : After
the expiry of three ycars, there shall be
review.

s wew fagrt amnt : WA

e ¥ 931 grar fr sraagr ar uw
B

SHRI SAMAR MUKHERJEE : That
depends on vou.

SHRI ATAL BIHARI VAJPAYEE :
Of course, and we have decided to do our

Waters at 286
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SHRI SAMAR MUKHERJEE: We
are lacking that confidence due to our

past experience.

SHRI ATAL BIHARI VAJPAYEE :
What t of past experience have you
in regard to us ?

SHRI SAMAR MUKHER]JEE ¢ The
entire machinery that you have inherited.

SHRI1 ATAL BIHARI VAJPAYEE:
You are talking of the machinery and not
of the men.

SHRI KRISHNA CHANDRA HAI-
DER (Durgapur) : Can vou spell out the
long-term programme to save the Calcutta

port ?

st wew fagrt ARGt @ ey
wgrea, wrr far gt garam &
Ffec 7 5 T qEAT AIgET , O w3
gt 97 fa=wre TR0 93w | w=waT
qeegi A gy fzar @ 5 g9 qar@m
¥ foF q3@ | =9z & fF om0 1% faw
Ao #v agett T faar 7 3w
oA 77ew ¥z 989 & f& Faemew
T guatar 7 fqar 2, Afew agfas &
faa Aars 38 grm 1 Ar & gaar faaom-
FrRY gt Z 1 wav a4qr qfdfeafa qar
gRiY,  TFTC IIRT ATHAT FHAT |

AfET oF a1 7 AAA ¥ T °4rg
f& 9@ 1975 ¥ maadT gar, a3 &t
IAFT T EQAATT ZAT 47 | FAFAT &
faEr  gf 9 1 77 F7r AT 97 fw
FAFAT &I G147 F I F1 7957 g

R

ST RATNE  IA FA(A FY A
FEAT Y7 AT A TATZ 2 |

ot wew fagrdt a7 AT
20 M9, 1975 & Mfzae 1 ot
2 —

“Ganga Waters—The & ent
between India and Bangladesh on the
sharing of Ganga Waters accords well
with the spirits of deep friendship and
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[ wew Rrgrét wrordh]

understanding that guides relations
between the two countries. The question
is not onc of who has gained or lost,
but of a solution.”

&t g T - HAT ARIEE 97 A WA
g fe gata o faar & &6 2

it wew fagrQ wwqd - gwT HA9-
et aAider 7 frar 2 ) 9T 7 9@
LIk T8 o

*“India has made a concession to
Bangladesh fears and agreed to limit
te draw at Farakka to 1,000 cusccs
daily from 21st April rising to 26.000
cusecs by the end of May as against the
diversion of 40.00n cusecs considered
necessary to keep Calcutta port silt free.

Studv of observations made by the
Joint Team of the cxperts from both
countries of effects of the Farakka with-
drawals will cnable the two countries
to approach thc question for a final
scttiement with greater confidence and
certitude."’

Fg 4fz7e 2 1 & FwAw g3 F7 ofs-
Tfg= WY 93 FFATE ¢

“And ccrtainly it will help drcpen the

Hooghly channel and thus facilitate the

ouicker turn-round of shipping a1 Cal-
cutta port.”

11 g4iT #7937 | a9 g5 7m0 2
af#s 20,800 FTAF & AT TN GFAT
.

1

(=4

“Considering that a logjam has been
removed, the step towards an interim
agreement  represents  an amportant
stcp towards a final and more satisfactury
understanding on  this importont
ise.”

zrgen wrw 3feqr w1 wiEAiaT 4 ad,
R urEEET A4 3 WgT AT
qfasr & 3579 %7 fag gewm Frev A7
F fzar :

“A joint step towards a final so'ution.”
(warwry) 73 fax q& 94 97 9=
N wifgw w7 @ & a1 337 fara § =i«

wrowt ey ffee 2 1 g wed
WA g7 T wrgy e gw
fe & w7y ¥ zaw 23X wY O
7w | wwettr ey & AL @
2 3w ¥ EAT ¥ STNARY ®T XTAT IX
Wt gasr ofoorm grar & 1 9 oformy
R A A wid 7 AT AR

ot wwe Ny ;A farredgAtT
TAARW ® FFAT F 17 g7 whafafa
&?

ot wre fogrdt wrddt : 75 A9,
EATT WTaeT oy faar arz ® @
Af et €8 GO W qgw 7§ IoTAT AW
& ¢+ fR waaa ®  9qrvr ar
FHFAT §F WTHTE 97 FHay x5 e 2w
& aw g feqr Aqr IE AWM A
F41 aETg—RT fAaza 35 s
3F A T 1 qE FHRET THAT W
grra WY 74 qeAr wfzo | gEaYar
oFg FREY T FH AT HFATE f§ IHA
v ¥ ferr w1 Axda AT Fogor g
v A€% Q9 |

AT AT FARAT TZTE FT 07
WAL WA TAATIFER
o % IweT Trin T &1 war, qAvT
& q@ar WgAr § fF 1975 & qgd
FAFAT AXTE F1 #7 g1 7BI 47 ?
(smaw™) ag ;I ALY R FAFAT
FRTAR AYA T4} qriem | (sq@erw)

St HTT AL - 1956 ¥ 0F [y A
180 fea Faq AT GrA¥e 1970 ¥ fgds
seferaraa ¥ 3 e srarra

it we fagrt avaddt : 2 FAFET
gz F M fada et g4 g
AT Y AMAT WA FT yuer A -
FTAM Y TFAT § Iq 9T AT FfEA
FeAT a3 1 §onr aynt @Rt | et
Ffm st «@aY 1 o Farr ag W x A
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¥ furt g frw afz ¥ w crmorE
qAr7 I FARAT T WY ¥AQ
AT AT 97 w1 7AY T4 A 9y
AT A 17 A Imar | AfeT FAFN
FRTMZ &1 Aqeqr 37 amfaai ¢
aaeq1 O3 &, afew 7% 2w %1 gHEn
21 2 fAT g 3o AR X
$3 #faArt 321 214Y & A1 99y & fao
gf=zar & T=zUmz w1 fasm fear @
Ze.. . (vEm) . .

SHRI CHITTA BASU : You cannm
devel,p Haldia by killing Calcutta. It is
a wrong notion,

N sz fazrd a0 & ag
g @ 7 % arfaw 9 &1 a<ong
¥ a9l 7 Ffsari-gm & o Fwan
0| @ faaer g7 sremmew Wiy am-
AR 2. (eITWT) . HCEET SET
Ffoama A smT TR ®
Iz o T3 F qZTA 9T IAT ZRT TG
OIS 47 a2 AgTAT F1 T4 T TFaAT §,
ag oY oF favafafza a= & 1 w9 g7
40,000 FHFT W1 91 AT WK 40
A FAFT AT 1 7w Bre F:1
qr AT A1 UF AT AT FAFAT H
q=7 Y AT | IW HT W W9 W ;A
grm . zafag ¥ fraga & s sewar
FZTME 9T AT AT AT | |19 JTAY
g & g 2w F owufe agr wW
T[A & 1 AW AT 7 93 fagre 7 AT
Tk frar i e AT e &, SA N
% e ag A § fF g awre rdwrea
AT T FH 0E B WY Jus o
TV T Ay wgafa s wl
T ATHAT IT & AT ISV AT FwAT
? 9.7 IBTQT WM 1 AEAT w7 faan
R f5r ¥ ax F¢ & ¥
T# T 1 FREA W g9 wgey
W= g8t } fw g9 & IweT Tw W) qgey
™ fol) s & feR

3051 L. g—11

Waters at -
Farakka (M)

iren ¥ fawre v & fad &S
sT foar §, afew gm et w7 o
FE A W& T v ARy §, favaw
w1 I X faerw ¥ frm—ayg
ATq qqET § W A ageTE §
HTETT 9T 9A AT fear § Wi g0 awed
t f& ¥war 2w & Y g AT wr
7Y e fadar o

AR e i  farag A
s fs 3 o awmT R aw w3
wifs 37 & ®rf Aowg T4 g AR A
A WA F I HT I W H feaw
2 T wie & fag @ qx R A
g g W wE § B ogw oe A
feagya s ww &, & wmar g
T & FARSra A EW & O g
# et g

MR. SPEAKER : How long are you
likely to take ?

SHRI SAMAR GUHA : Let this be
finished to-day itself. I want fifteen minu-
1ee,

M. SPEAKER : Is it the pleasure of
1ise House to extend the time of the House
iy half-an-hour ?

SEVERAL HON. MEMBEMS ; Yes,

Sir.

MR. SPEAKER :. Mr. Guha may take
15 minutes from this. And the balance is
for putting the motion to the vote of the
House.

oY wWe Wy : wEW g, W
forer wroy St & W fow g ¥ W@
o o< forg &% ¥ @ g A, ST WA
aw g a1, ¥ Wi fw et A Rfow
fareq qX Wi g7 g1 a1, A1 S AwATET
a1 dwrfore fae o ww i g7 @1 aT—
e wrm Tt B o qW G § O
ey 3 Do W ffeem @ T g,



Pv-Ly Shering:of Gangs DEGEMBER 1§, 1977 Wasers at Farakka (M) 29

[k wrey

o fyr i & S & e e
R ox ¥ 9T AT, OF W
AR, N T ACFRE, FOET AW
e W, weay ut | Afew Fow wa =y
{—qar et w1 Tf W e o
g fadw & amg F1§ R g
p—2wir) aww 2w faRw @ 2—
¥ grg Y @ Cyedr’ gwn 2,
FJE W ATAT, IT BT AN FAT
f dec &0 ¥ far Ifea a@ 2
T g ¥ g wg W A4 ¢ 5 o
A D AT T EE S Afew I
3 ¥ 9T TAT WE T JT 4T ATAEAW
# arar—BaT I w1 AT 1 AfE
IS ¥ 0% 0 §— T |, wwr

QR aFAEr WX aw0TAF aay o 77 3,
% ATEA W FEI-IUT T G FGTE
fielr wrea-fedz o qifefave st @
g—amr & 7Y fear @ 1 @ T I
s o fv &4 ogw S #7491,
Ju w1 3fe ¥ @ gu ag fafoss
W I ALagT § I«

2
et ff § T T A ¢

9% ¥ A T afge f—aroy wg
& f& 40,000 # YAy fafme 3—

L

It was said that 40,000 cuseas is the
optimum linit. 0,000 cusccs is  the
ohnimum limit. [ chuallenge vou. The
other side muy take advantage of vour
statement. It was not the opumum limit.
Forty-thousand cusecs was the minimum
! mit.

x8 hrs.

I want to draw vour attention to the
other puint, namcly, imme.ciately what
does it cost to you.

W ¥ AT 5 ooy A A o
TEEET | WA A & 9| 5 T 2
AfET 719 Ft FHCATZAT 08 I AT
AWM WA T F 12 G335 &
15 T TIT A7 A5G |

&t wew fand wsgat - gz ar
g1 AT

&t ®T TZ - @E A, T 9
W AT & | o WA O § T
n afw o7 fafen #r Sifefafadr
FEAT AT 2

‘That basis has been ups=t now. Axa result
thereof. the predictability nf\hip-. will have
to be changed.  That will cost you quite a
lot. Further, Sir, the whole river training
scheme had been introduced in Caleutta
port on the basis of a minimum discharge
of 10,000 cusees of water. Due 1o this there
will be possibility of a shap drifung from
this hank to another bank. It will cost
you immediately Rs. 25 crores.

As regards the point abhout salinity, owing
to this lean month the salinity point will
. The drinking water to Haldia could
ve been from Caokhali,. Now, it will be
upstream. It will mean another Ra.

15 to 20 crores. So, Sir. within a month
you have to make available Rs. 50 crores.

Mr.; Speaker, Sir, a point was made
regarding Maulana Bhashani having a

tration of sixty thousand peuple.
: .mMmlntjon completely Flzeppecl

Phey could not even collect 3,000 prople
Muoh, Me::?.m g;lulunl had to
the: demonstration.
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nosupbort behind that demonstration. As
regard - this issue being taken to UNO, 1
may say, Sir, if a group can be formed any
issue can be taken to UNO. But just taking
an issuc to the UNO does not mean that
the quantum of discharge from Farakka
barrage had to be detcrmined with the
consent of Bangladesh. There is no inter-
national obligation. I can understand of
moral nbligaiion. 1 do not know how this
kind of agrument was brought. Sir, so
many expert committees had been formed
which made model experiments and came
to the conclusion that 40,000 cusecs was
the minitnum discharge required for flush-
ing the tiver 1looghly. A fear has been ex-
pressed whether Ganges water in U. P.
and Bihar will be allowed to be used for
irrigation purposes. I did not raise that
matier. When Farakka proiect was being

comsidered, during the sixties, 204 small
irrigation schemes were sanetioned by the
same avency which had the responsibility

of eomstrurting the Farakka barrage. Whe-
ther it was righn or wrong it was a diTerent
matter. | quite agree that the agriculnirists
of U. 1. and tibiar have aright to ask for
Ganga water  for arrigaton  purposes.
Govertnent should bave enquired into ic
matter. 1 hey should bave gone decp into
thal mater.

But there is a one problem, the prob-
lem of aikatimitv, If vou use surface water
too much that is what will happen. On the
Pukistan «de theusands ol acres had been

Farakka (M) %

how long it will take to execute. Let us
hope that they will agree. It will take fifteen
years.... (Interruptionsy How much
money it will take, how much time it will
take, how much materia! it will need is
all difficult to say now. Watcr is at different
level; it will have to be siphoned off from
one level to another level. It will require
at least ten years. It is a complicated
project and before it is completed at least
ten years will be over. I had given all the
hyd.rolo%icul data; that was suppressed.
In the Poona laboratory it was analysed;
it was on the basis of three months data,
on the basis of yearly data, it was analysed.

You will know what are the disastrous
consequences if you do not take proper
care in this matter. The studics made in
Poona laboratory were completely suppres-
sed. They say that hydrological science is
not a perfect science and they have sup-
pressed facts. What about available data,
1975-76 data, when there was a water dis-
charge of 40,000 cusces ? One data was
there. 12 million tonnes of sand was re-
moved. If it had been continued for five
years, the problem of Calcutta port would
have been solved and it would have been
restored to the health it enjoyed in the
thirties. whenin a year it could handle 200
ships. You have taken a calculated risk,
with good intentions, to cultivate friendship
with Bangladah. Nobody will be happicr
than myself if there is real friendship with

destroved becaue of alkahinite, If you go
from Dethi o Calcutta, in U.P. you see on
both sides white patches in lands. That is
sodium carbonate formed because of  the
use of excessive surface water. Because of
that alkali that is there on carth comes
up and land fertility is destroved. It has
happened in thousands of acres on  Pakis-
tan side. There should be proper balance
between the use of surface  watcr anrd the
use of ground water, In U. P. and  Bihar

and other arcas enough ground water  has quantum was reduced from g6,000 to
not been used by having deep tube wells. ?I.ODQ cusecs. the channel shifted by 200
There is some theory that unless you use fect and there was a huge amount of silt-
ground water and surface water in proper ing. This is no laboratory experiment.
proportion, there is the risk of alkalinity This was the actual real happening. If
in the surface level, How far it is true, 1 that is so, naturally we have reason to be

cannot say. But we see it pra(‘litﬁny on 'l]"lQ alarmed about what will happen after five
Pakistan side. I would ask the hon. Minis- years.

ter of Agriculture to institutc a committee
immediately to go into the problem of
alkalinity and find out whethr it is due
to lack of use of ground water and if it is
true vou should provide for a large numb-
er of deep tube wells in U. P. and Bihar
for irrigation purposes so that the harards
of alkalinity can be avoided. Still it
requires scientific study and experimenta-
tion,

Bangladesh. You have taken a calculated
and serious risk. In 1975-76, just at the
time, of the clections, the previous govern-
ment suddenly reduced the quantum to
fifty-fifty so that there may not be a hue
and cry from Bangladesh. The result was,
from 36,000—40,000 cusecs it came down
to 2,000—32,000 cusecs and there was
disastrous result. The channel shifted b

200 feet and again scrious re-silting started.
Not to speak of 20,000 cusecs, when the

1 would conclude by making an appeal
to Babuji. He knows the art of persuasion.
are coming. At least keep one hono-
urable channel open. Instead of three yecar
survey, please persuade them to have a
yeasly survey, joint survey, joint observa-
and joint analysis of the data, If that
isdone, it would be found out that they do
not require this amount of water and they
have been demanding so much only be-
cawse: of political pressure. For two year,
thare was a joint survey, Lut the findings
amd the data were not compared because
it was a pglitical game of Bangladesh.

There was one possibility—Ganga-
Brahmaputra barrage. The less said about
it the better. Even a layman will under-
stand the dfficulties. I do nos know how
hﬂlil*iﬂ:rhum-huwtnd
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This is the fear of the Indian people. 1
have already said, Calcutta is not Bengali
Calcurta, but it is Indian Calcutta, in rea-
lity not cmotionally. I described it as the
economic lung of the eastern region of
India. Therefore. 1 appeal to you to
them to have a vearly .
joint study. joint survey, joint anal
and joint comparison of the ﬁnd.iwnﬁ..
On the basis of that, su i
God's blessing, evcrylhn? 13 right,
it can be there. But if it is not all
right, on the basis of that, he wall have
to them to make them agree to
review the pact. This is an experiment
which you have done not on the basis of
scientific, hydrological data. It was done
more out of political consideration than
based absolutely on scientific and techno-
logical data. I will conclude by again
appealing to Babuji to persuade them to
have a yearly review, on the basis of joint
study, joint s , joint analyxis and
joint comparison of the findings by sitting
together jointly on the effect of this pact.

MR. SPEAKER: There are two subs-
titute motions. Mr. Chitta Basu, are you
pressing  your substitute motion ?

SHRICHITTABASU: I want to make
some comments. In view of the fact that the
hon. Minister of External Aflairs has, on
the floor of the House, given a very clear.
categorical, unequivocal and firm assuranee
that the interests of the Calcutta Port wil|
be properly Iooked after, and that he has
also said that the isues raised during
the debate would also be taken into consi-
deration and taken up with the President
of the Republic of Bangladesh when he
comes here, | wish to withdraw my motion.
He has also given another amurance that
money shall not stand in the way of the
protection of the Calcutta Port. ] would
also like to remind him about it. In view
of all these, 1 withdraw my substitute
mntion.

SHRI ATAL BIHARI VAJPAYEE: If
the House so desires, there is no dearth of
moncy.

SHRI CHITTA BASU: Now he has
aarted prevaricating.

MR.SPEAKER: Heisnot prevaricating.
Uhltimately he will have to sanction the
mobey.

SHRI CHITTA BASU: In visw of all

these unequivocal assurances given on the
Soor of this House, 1 scck leave to withdraw
my substitute motion.

MR.SPEAKER :Doesthe hon. Member
have the ieave of the House to withdraw
the substitute motion ?

HON., MEMBERS: Ye.

Substitute motion No. 1 iva.. by leavs, with-
sratom.

W @ TR ¢ WHE qENa,
WY AT A WYA WIROT H g9 awd
% QA IBG AT FATAT FT SAqTH A
F®Ifaw F71 21 I W aT@ 6T AT
Ieorw foar @ f 70 931 aga ww R
W & agt 97 F@n s g, o fag aw
@ wfas T sz afga o1
# gran g f «ir araadt gom www
%, % g fodi 5w 4 @R
Y7 qE AT FFAT 1 ATAT ARATH
TRE A P T2 S, TH T A1 A FwA
T2 &7 AFaT Z, AfHA § A9 F AW
q ot aragdr A 4. N wgar g fE
g w9 afgan a7 0 ¢ fREr F1 ate
q Wi Al q@ A4A 7, afEFTm F
qET A q@ FRG &, WK WA AWM
A qrlT T T2, AT FAEAET Y G
T |

A TF TH AAANT AT qVER §,
Gegnag g i (1) 7 & wawen
wong ¥ f@i #1 wn oA el
(2) ¥& T9TT * a1 § qfeed) e
wewTe ¥ g qeT 1A g, ( 3) ¥W wEHER
* 98 fyam owifas Itw o,
o wfrww wafardes off @,
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(4) =g wwwtr dvemdw & o%
fafiredr oizr & gra woga w4

¥fer & ag o ¢ fe 0% g
T & §T9 4 UF GZAuAd giiie
W &, W W gW §Eg ¥ AT W W
feggrens vt ot wifow 58, @
fegeam & go wEi @ IER
xafag & wox geedregz wiww A1 faegn

T@TE L

GMGIPND—M-—3031 L, §.—~IT

Farakka (M)
MR. SPEAKER: Does the hon. Mem-

ber have the leave of the House to with-
draw his substit'te motion ?

HON. MEMBERS- Yes.

Substitute motion  No. 2 was, by lewve with-
drawn.

MR. SPEAKER : The House will now
:dgioum and will meet tomorrow at 11

18,20 hrs.

The Lok Sabha then adjourned till Eleven of
the Clock on Friday, December 16, 1977/ Agra-
hayana 25, 1899 (Saka).



